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WESTERN ZONE, PUNE
Appeal No.07/2023 WZ

--«—‘C0LVA Civic & CoNSUMER FOrRuM ..., APPELLANT

V7s.

GO0A COASTAL ZONE MANAGEMENT AUTHORITY

&Ors. RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT
NO.3

I, MR. ABHAY PRABHU, son of Mr. Ramchandra Prabhu, major of age,
Indian National, Office at Salcete Beach Resort, H. No.295/8, 3"
Ward, Colva, Salcete — Goa 403708 ( “ answering respondent™), the
authorised representative of Respondent No.3 hereinabove on solemn

affirmation state and submit as under:-

1. I'say that I have read and understood the contents of the Appeal
Memo, and in response to the same, [ seek to file the present

Affidavit in Reply.

e
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veracity of the documents and photographs relied upon by the ===

Appellant.

PRELIMINARY OBJECTIONS

3. I say that the present Appeal is liable to be dismissed in /imine
on account of the fact that the Appellant herein is guilty of
suppression of material facts. I say that the Appellant has
deliberately concealed material facts and/or as deliberately
suppressed material documents which we;'e part of the
proceedings conducted before the Respondent No.1 Authority.
[ say that the following facts/documents have been deliberately
suppressed by the Appellant whilst preferring the captioned
Appeal:-

a. The Appellant have not placed on record the reply dated
10.12.2022 along with the docunients annexed thereto
and Additional reply dated 26.04.2022, which were filed

by the answering respondent in the proceedings before

S
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the GCZMA. ':l"he bare perusal of the aforesaid replies
alongwith the documents annexed thereto clearly
established the facts that the structures gqua which the
show cause notice has been discharged are completely
legal and constructed with all the requisite approvals,
including requisite approvals under the provisions of
CRZ Regulations. It is apparent that the Appellant has
deliberately/intentionally not produced the aforesaid
replies with an intent to mislead this Hon’ble Tribunal
and on this ground alone the present Appeal is liable to
be dismissed.

Copies of reply dated 10.12.2022 and Additional reply
dated 26.04.2022, alongwith the documents annexed

thereto are marked and annexed hereto as Annexure A

Colly.

. The Appellant in the captioned Appeal has attempted to

project that the Show Cause Notice against the answering
respondent was discharged in totality, however, the
correct factual position that the Respondent No.|

Authority infact directed demolition of certain structures

T
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belonging to the answering Respondent and has
discharged the show cause notice only in respect of those
structures for which the answering respondent has{

produced all the relevant Permissions/Approvals. It is

clear that Appellant by stating incomplete facts is only
attempting to mislead this Hon’ble Tribunal. In this
regard it is pertinent to mention that the Respondent No.1
authority directed the answering respondent to demolish
the pool side restaurant in Survey No.54/5, stage, shower
room, fountain, basement below swimming pool deck,
interlocking pavers on concrete base, car porch, security
cabin, cylinder shed, erected in property bearing Survey
No.55/3 an;l 54/5 of Colva Village. It is relevant to note
that the answering respondent has duly complied with the
aforesaid directions and such compliance has also been
duly verified by the Goa Coastal Zone Management
Authority. It is only in respect of structures of the
answering respondents namely five cottages of G+l, the
restacrant, S. T.P., Generator shed and the swimming
poo., which are interms of duly approved plan and in

accordance with permission granted, the Respondent

M
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No.1 authority has discharged the Show Cause Notice. It
is stated that the Appellant has deliberately suppressed
the fact that as regard the structures in respect of which

the Respondent No.1 Authority has directed demolition,

the answering respondent has duly complied with the
same and such compliance has been duly verified by the

Respondent No.1 Authority.

¢. The ground raised and so also some of the relief claimed
in the present Appeal travel beyond the scope of
proceedings before the Hon’ble Respondent No.l
Authority and so also beyond the scope and jurisdiction

under the provisions of National Green Tribunal Act.

4. Further, before proceedings to deal with the contentions raised
by the Appellants in the present Appeal, the answering
respondent finds its expedients to narrate the facts which clearly
establishes that the structures belonging to the answering
respondents in respect of which Show Cause Notice has been

discharged are completely legal structures and whi-l, structures
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have been  constructed in  terms  of approved

permissions/approvals. The relevant facts are as under:-

a. The answering respondent is owner in possession of th

properties bearing Survey No.54/5 and 55/3 of Village
Colva, Salcete-Goa (hereinafter referred to as the subject

properties).

b. The subject matter property was developed by the
predecessors in title of the answering respondent in the
early 1990s  after  obtaining  the following
permissions/approvals from the concerned authorities.

The list of permissions/approvals is as follows:-

~

i. Approval dated £ 041087 for construction of
cottages granted by Town and Country Planning
Department — Annexure A-1.

ii. Conversion Sanad dated 13.08.1987 — Annexure A-2.

iii. Development Permission dated 03.03.1992 from
South Goa Planning and Development Authority —

Annexure43.
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iv. Permission dated 23.06.1994 by Goa State Committee
on Coastal Environment (GSCCE) — Annexure A-4

v. Construction License dated 21.09.1994 granted by
Village Panchayat of Colva— Annexure A-5.

vi. Plans approved by the GSCCE and VP — Annexure

A-6 (Colly)

vii. CRZ clearance dated 23.11.2000 from Department of
Science, Technology & Environment
Annexure A-7.

viii. Occupancy Certificate dated 15.09.2001 — Annexure

A-8.

¢. It is stated that pursuant to the said development, the
predecessors in title of the Respondent obtained
necessary permission/NOCs from concerned authorities
to start Hotel/Restaurant business viz. ‘M/s. West Zone
Hotels’ in the said property. The relevant documents are

as follows.
i. NOC dated 03.07.1998 issued by Department of

Tourism — Annexure A-9,

-
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ii. Permission dated 22.12.2001 from VP Colva —

Annexure A-10.

dated (06.07.2017 and the business was renamed to
‘Salcete Beach Resort — Colva’.  The answering
respondent obtained NOC dated 08.10.2018 from Village
Panchayat Colva to get the House Number & other
connections in my name. The copy of the NOC dated
08.10.2018 is marked and annexed herewith as

Annexure A-11.

e. It is stated that thereafter vide Certificate dated
17.12.2018, the Village Panchayat granted their No
Objection to conduct Hotel business in the name of
‘Salcete Beach Resort’. The copy of the NOC dated
17.12.2018 is marked and annexed herewith as

Annexure A-12.

Rl
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f. It is stated that the answering respondent has also
obtained Consent to Operate dated 03.08.2019 from the
Goa Pollution Control Board (GSPCB). The copy of the
Consent to Operate dated 03.08.2019 is annexed and

marked as Annexure A-13.

g. | say that the aforementioned documents clearly establish
that the entire development is carried out only after
obtaining necessary permissions/approvals from the
concerned authorities. The Show Cause Notice has been
discharged qua the structures which have been erected in
accordance with the above mentioned

Permissions/Approvals.

5. I say that I was only served with the Personal Hearing Notice
dated 18.112020 issued by the GCZMA, which makes a
reference to Show Cause Notice dated 07.05.2019 issued by the
GCZMA. It was only upon receipt of the said Personal Hearing
Notice that I became aware of the purported Show Cause Notice
dated 07.05.2019 and the proceedings initiated against
espondent No.3. The said clarification was given by me in the

Reply dated 10.12.2020, which Reply has not been placed on

-
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. However, the Appellant has alleged that the Respondent No.3
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record by the Appellant. The same amounts to deliberate

suppression on the part of the Appellant which is required to be

taken into consideration.

flouted the said Show Cause Notice cum Stop Work Order
dated 07.05.2019 and continued with the works. I categorically
deny the said allegation. I reiterate that [ was never served with
the said Show Cause Notice therefore the question of flouting
the same does not arise. I have specifically pleaded the same in
the reply filed before the GCZMA. However, the Appellant has

chosen to suppress the said reply.

In so far as the purported site inspection ’report dated
23.11.2018 prepared by the GCZMA is concerned, the same is
vitiated in as much as the Respondent No.3 was neither
intimated nor was any authorised representative present during
the said purported site inspection. The said report is unreliable

and is rightly not considered by the GCZMA.

. Even otherwise, the complaint filed by the Appellant before the

GCZMA is false, frivolous and with malafide intent and/or for

R
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collateral purpose. The said complaint is based on complete
misconstruction of facts and provisions of CRZ notification and
the applicable laws. In light of the above the Appeal is liable to

be dismissed in toto.

9. I'say that the 5 structures are G+1 structures. The Appellant is
intentionally trying to mislead this Hon’ble Tribunal by
referring to the same as G+2 structures. The height of the
structures is restricted to 9 mts. From the groun-]d level. There is
temporary slopin-g roof above the said structures, which is
installed primarily to avoid leakage and seepage of water during
monsoons. The said area under the shed is not habitable and the
same has been rightly appreciated by the GCZMA whilst

passing the Impugned Order.

10.1 say that the swimming pool is approved by the concerned
authorities and the same is clear from the approved plans
annexed hereinabove. However, the Appellant, with malafide
intent, is attributing fraud as against this Respondent, I say that

the allegation is malafide in addition to being baseless and

T

frivolous.
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11.I say that as far as issue of sand dune is concerned, no sand
dune has been demarcated in the said property. Even otherwise,
said project was granted permission dated 23.06.1994 by Goa
State Committee on Coastal Environment (GSCCE) and

thereafter was granted CRZ Clearance dated 23.11.2000 by

Department of Science, Technology & Environment, which
were the Principal expert authorities on coastal regulations at
the relevant time. Similarly the compound wall and other

shades have been in existence since many years.

12.In view of the above, it is clear that the said development in the
subject property is authorised and in compliance with the CRZ
Regulations. The same is further corroborated by the Report
dated 04.12.2020 prepared by the Engineer. The copy of the
Report dated 04.12.2020 is marked and annexed herewith as

Annexure A-14.

13.1 say that the aforementioned facts and material documents
were placed on record before the GCZMA by the Respondent

No.3 alongwith Reply dated 10.12.2020 and 26.04.2022.
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14.In the above conspectus, I say that the Appeal is devoid of merit

'

and the same is liable to be dismissed with cost.

5.1 say that what is stated by me in paragraphs 1, 2, 3(part), 4, 5
(part), 6(part), 7(part), 8(part), 9, 10, 11, 12 & 13 are true to my
own knowledge and what is stated in the remaining Paragraphs,
namely para 3(part), 5(part) , 6(part), 7(part) & 8 (par-tf{ s the
nature of legal submissions and/or inferences of facts, which I

believe to be true.

Solemnly affirmed at Panaji-Goa, on

this 4™ day of July, 2023

DEIEONENT

Identified by me:

uaulnn

Sfamnh af e
ey l.?.‘.t. ke P 2] AREd A REYFANLAUPpEd 1. PEANENIPNRs L

..... 2!

whois idpntiﬁed before me bf/on the basis of

srtislensannans, F. e l':.:.:.lr:.r
REG.No.@J.Lgé.Hl%DATE..QH, 0F03. 2!

._ ‘If—_, ‘ 2 - )
| 4
MENINO TEW < i eetes 11

.1 £ P !_'_.-IH_
NOTARY A :
{Entire State of Goa) NOTARIAL

PANAJI-GOA .
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Anpoxuse ‘A’ “_\

= Collj

BEFORE THE GOA COASTAL ZONE MANAGEMENT

AUTHORITY

Ref. No. GCZMA/N/ILLE~-COMPL/18-19/58/
In the matter of:

Colva Civic and Consumer Forum ...Complainant

Salcete Beach Resort-Colva
(Formerly West Zone Hotels)
Through Mr. Abhay Prabhu ...Respondent

REPLY TO SHOW-CAUSE NOTICE

DATED 07/05/2019

The Respondent states and submits as under:-
1. Respondent states that the Respondent is being
represented by Mr. Abhay Prabhu, who is the
owner in possession of the subject property

bearing Survey No. 54/5 and 55/3 of Village

Colva, Salcete- Goa,

2. The Respondent states that the Respondent was
served with Personal Hearing Notice dated
18/11/2020, which makes a reference to Show

Cause Notice dated 07/05/2019 issued by this
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Authority. It was at this time that the
Respondent became aware of the said Show
Cause Notice dated 07/05/2019 and the
proceedings initiated against this Respondent,

The Respondent now therefore seeks to file their

reply to the said Show Cause Notice dated

07/05/2019,

. At the outset, the Respondent states that the
said Show Cause Notice is issued on the basis of
Complaint filed by the complainant herein. The
said complaint is false, frivolous and filed with
mala-fide intent and/or for collateral purpose.
Respondent disputes and denies each and every
allegation/averment that .is contrary to the
defense set forth by the Respondent. The
complaint is based on complete misconstruction

of facts and provisions of CRZ notification and

the applicable laws.

- Respondent states that the said property was
developed by Respondent’s Predecessors in title
in the early 1990s after obtaining all the
necessary Permissions/approvals from the
concerned authorities, The list of

permissions/approvals is as follows:
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i. Approval dated 07/04/1987 for
cohstru,ction of cottages granted by Town
and Country Planning Department. -
Annexure A-1

ii. Conversion Sanad dated 13/08/1987 -
Annexure A-2

iii. Development Permission dated 03/03/1992
from South Goa Planning and Development
Authority - Annexure A-3

iv. Permission dated 23/06/1994 by Goa State

Committee on Coastal Environment
(GSCCE) - Annexure A-4

v, Construction Licenses dated 21/09/1994

granted by Village Panchayat of Colva -
Annexure A-5(colly

vi. Plans approved by the GSCCE and VP -
Annexure A-6 (Colly)

vii. CRZ Clearance dated 23/11/2000 from
Department of Science, Technology &
Environment - Annexure A-7

viii. Occupancy Certificate dated 15/09/2001 -
~ Annexure A-8

- Respondent states that pursuant te the said

development, the Predecessors in title of the

Respondent obtained necessary

permissions/NOCs from concerned authorities to

start Hotel/Restaurant business viz, ‘M/s West

Zone Hotels’ in the said Property. The relevant

documents are as follows.
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i. NOC dated 03/07/1998 issued by
Department of Tourism - Annexure A-9
ii. Permission dated 22/12/2001 f{rom VP

Colva - Annexure A-10

. Respondent states that subsequently the said
property was purchased by Mr. Abhay Prabhu
vide Deed of Sale dated 06/07/2017 and the
business was renamed to ‘Salcete Beach Resort
~ Colva’. Respondent accordingly obtained NOC
dated 08/10/2018 from VP Colva to get the
House Number & other connections in his name.
in the name of Mr. Abhay Prabhu. - Annexed

herewith as Annexure A-11 is the copy of the

NOC dated 08/10/2018.

. Respondent states that thereafter vide
Certificate dated 17/12/2018, the village
Panchayat granted their No Objection to conduct
Hotel business in the name of Salcete Beach
Resort., Annexed herewith as Annexure A-12 is

the copy of the NOC dated 17/12/2018.

- Respondent states that Respondent has also

obtained Consent to Operate dated 03/08/2019
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from the Goa Pollution Control Board (GSPCB).
Annexed herewith as Annexure A-13 is the copy

of the Consent to Operate dated 03/08/2019.

. Respondent states that the aforementioned

documents clearly establish that the entire
development is carried out only after obtaining
necessary permissions/approvals from the

concerned authorities.

With respect to the alleged violations as
recorded in the said Show Cause Notice the
Respondent states that the 5 structures are G+1
structures, which have been erroneously
construed as G+2 structures. Be that as it may,
the height of the structures is restricted to 9
mts from the ground level. It does bear
mentioning that the Respondent has attached an
elongated temporary shade with sloping roof
above the said structures, which is primarily to
avoid leakage and seepage of water during
monsoons. The said area under the shed is not

used for habitable purposes,

Respondent states that the swimming pool is

approved by the concerned Authorities and the
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same is clear from the approved plans annexed
hereinabove. Therefore there is absolutely no

illegality in respect of the same.

Respondent states that as fér as issue of sand
dune is concérned, no sand dune has been
demarcated in the said property. Even
otherwise, said project was granted permission
dated 23/06/1994 by Goa State Committee on
Coastal Environment (GSCCE) and thereafter
was granted CRZ Clearance dated 23/11/2000
by Department of Science, Technology &
Environment, which were the principal expert

authorities on coastal regulations at the relevant

time.

Respondent states that the compound wall and

other shades have been in existence since many

years.

In view of the above, it is clear that the said

development in the subject property is

authorized and in compliance with the CRZ

Regulations. The same is further corroborated

by the Report dated 04/12/2020 prepared by
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the Engineer. Annexed herewith as Annexure A-

14 is the copy of the Report dated 04/12/2020.

15. The complainant is only attempting to carry out
a fishing expedition to harass the Respondent
and/or for collateral purpose. The complaint is
devoid of merit. The complaint on the basis of
which show cause notice is issued smacks of
malafides and is an abuse of process of law and

on that count is liable to be dismissed with

costs.

16. In such circumstances, the above show cause

notice is liable to be recalled/discharged.

It is therefore prayed that the complaint be dismissed

and the Show Cause Notice dated 07/05/2019 be
recalled/discharged.

Date: 10/12/2020

Place: Porvorim - Goa Respondent
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\/lrhri Henrique Rebello, ' 5
Dulcina Fdvaddo,Arossin,
Post Canpaulim,
Goa.

sub: Construction of 5 cottages oo Sy. No.55/3
at Colva,

refs Clearance from Eco Degelopment Council.
‘8ir,

With reference to your application dated 3,3.87,
and in continuatidh to thia office letter No.DJ/5120/
1276/62 dated 25.3.87., please find anclosed  heresdth
nm:nclfxﬂlxr 5 copien of"gl;e.planp.duly approved
by the Member Becratary, Eco DeveXopwent Council and
= by the undersigned.

In this ccnnnl'ctim, you are directed by the Eco
Developmant Councll that the cottages should be used
for the purpose of tourism only. -FRSAarienkaiebng

RIT Tt T

- " The Xerox copies of the plan submitted by yoa
L earlier ars also returned herewlith.
f)- further you are requested to cbtain necessary par-
missicn from the Village Panchayat, Southern P.D.A.,
- % Dy.Collector, etc. before starting the developwnent/
> constructiocn.
-l
s ol .
) % : Yours £aithiully,
o,
J.A D! Souza G]q"
Encl: as above. Chief Town Planner
copy tos

1) Menber Sacratary,Scuthern P.D.A.,Margao.
2) Pirector of Todrism,Panaji-Goa.

3) Dy.Collector {Scuth Goa) ,Margaoc.

4) Sarpanch,V.P.COlva.

5)27/12/87-EDCElle.

6)General file.

A1/6.4.87
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No. BRC/CONV/312/87

Government of Goa, Daman and -Q_iu

OFFICE OF THE_DY.COLLECTOR,
- Application under section 32 S0UTH SUB DIV.,MARGAO.

Read : Sub Section (1) .of Goa, Daman & Dated : .
p Diu Land Revenue Code, 1968, 13/8/87

SANAD
SCHEDULE—1]

i Ses Rule 7 of the Gos, Daman and Diu Land Revenue { Convarsion of use of land
and non-sgricultdra) Assussment ) Rules, 1969)

Whereus an application bas been made to the Collector of Goa (herejnafter referred to ag “‘the
Coilector’® which expression shall jnclude any Officet whom the Coll_ectar shall appoint to exercise and
perform his pawors and duties under this grant) wnder Svctlon'32 of the Gos, Daman and Diu Lang |
Revenue Code. 1958 { berolnafter referred to g8 *“ths suid Code® which expression shall, whore the

context 50 admit include tho rules and orders thercunder ) by Shsidé(__Henrique Rebello,
DOLCIMA Falvaddo Arossim P.D. Cansgau im, Salcete-Boa,

... belop the occupsut of the plot regisiered upder kngal_:_aa .
o~ :
R, T S il . " situated at Colva ragistered
N . 3 - + U . Ll Y ]
uoder No, _S_‘_lﬁil.’. e 55/___._. wmeee—— { heteinalter roferrad to ag “the applicant” which

exprestion shall, where the context so sdmits ioclude his/her heics, oxecutors, administrators and”

assigns ) for the permission to use the plots of tand ( hereinafter referred to an the said glot
. . . Survey No.BS55ub-bDiv-No.3 o

described in the Appendix I hersto, formioy a pant of .

village Celva of Salcete Taluka

———— e —

0

ad‘honuring 2625 squarc metres be tho same a little more or less l'ol:g]hi; . .
p Residential uge . W A S
1™ purpose of il ol ol i

. £
Now, thisis to certify that the permissicn 10 use for the said plots is horcby granted, ; bﬁcét,
1o the provisions of the 1aid Code, and rules thercunder and™on the following coaditions, nam

oelling and clearing of the land — The applicant shall be bound to level apd olear the b ‘5?"-_' .

to render suitable for tho. particular non-agricultural purpose for which the permission %f;g;gg_;;(
i provest inssnitary conditions. .

fffcrament — The applicant shalf pay the non~agriculiura) ssscssment when fixed by the
gnder the said Code and rules thereunder_with eﬁ'gc\f;om the datp of this sapad, ~

: Lt DR S S eTREIE SR B

3. Use — Tho applicant shall not use tho said land and building erected arto be erected thereon

for eny purpose other than ?ﬂlﬂﬂll%%%ﬂﬁ#{/ﬂ#pﬁlj&%ﬂ purposo, without the

previous sansiion of the Collestor

4. Bullding time limit — The applicant shall withis one year from the date. hereof, commence on
tke said plot construction of building of a substantial and permanent description, faiifog which unless
the suid period is extended by the Colleetor Trom time to ‘time, the permlssion granted shall be
deemed to have {apged.

- v -

. LI y e
5. Llobility jor rates — THe applicant shali pay all taxcs, rates and cesses leviable o\n'tlia said land.

6. Penalty clause — {a) if the applicant contravenes any of the foteguing conditions the Collastor
ay, without prejudice to any” otheti’penalty to which the applicanot mey te liable under the
provisions of the aid Code contis::.lhe said plot in the occupation of the applicant on payment of
such fine- aud ﬁlu‘nq\_gqubs\} Yy direct.

(_b) Notwithstanding anything conlajged i sub-clause. () it shall be lawful for the Collsctor
t? direct th.e removal or alieration of any buildiog or structure erected or use contrary to the provi-
sions of this grunt within such time a2 specified jn thet behall by the Collector, and om such

removal or alturatioP not being carried out and recover the cost of earcying out the same from
the applivant as en arroars of land rovenue. '
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7. Code provisions opplicable — Save as hercin provided the grant shall be subject to the provmons
of the said Code and rules therounder.

-t APPENDIX —1
Lengih end Breadth | - BOUNDARIES
L .
F Ing { part
Nosth East UL iu:j::rll:lnl ul‘;lgu:etvao. . Remorks
1o 1o - LoD DL North, South, Esst snd Wast
South Wast
1 2z ., 3 X I 3 ' 3

170.00| 21.00} 2625 Sg. |Survey Nol North:-sSurvey No.54/5

meters  |55,5ub- South:- Survey No,49,5ub-Div-Ho,.3
: Div-No,3 and Survev No.57/1
bf village| East:- Survey No.55/4,5,& 6.
Colva of | Westi- Survey No,55/1 & 2,
Salcete
Taluka

ot

_.—.-.-.-.—.—.—.-_—_—.—.u.-.u.—.—.—‘-_-_-.....-....'..-..-..-.-F

Conbersion offjuse of lahd is alloved .E
Weelnomix Indwstrial usg for conztruc 1on of co tngq.

: ol
-
) ¥
& -
S
', a
. _?y. - South 3ub Division, Margao, g ‘
n witness whoreof thd Collector of /344, bss horeunto act his hand and tho seal of his_ Office J

on hechalf of the Administrator of Goa, Daman #ud Dju and the applioant Henricua §
x/o DULCINA Falvaddo Arrosim P.O. Cansaulim, Salcete-Goa.

here also heronnto sot his hand th:A n day of Aucust,

( ]}""— ’%g—&
( Henrique Rebelllo )

{ Slgnoture of the applh:nm }

L\
i“_:

Ny |

2= VWMC?KL
We declare that Shrj /84f. ..J..n;ig ue Robello, Dulecina Falvaddo Arrosim Coancanlim

who has signed this Sapad s, ‘to our
' personal knowledge, tb )
be, aud that he/sho: has affixed hhlhcr signature hereto in ou: ;:::::cehmhe repredonts hlmull'"to""
1.

A
-

T

Signature and designation of Witnesses
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SOUTH GOA PLANNING - {4
& DEVELOPMENT AUTHORITY = ™o

Margao-Goa-403 6031

N GPDA 3??/ ‘84‘1 r’;?]-g? Dalﬂ;}.&%ﬂg:__
o SGPDA/M/ / D ER

{ Davelopment Permlisslon under SECTION 44 of the Town & cdﬁnlry Planning Act. 1974 )
1 135

Development permission Is granted for canylng ouy the Land-S-u&H}istmi"[l’fbV@ﬁﬂﬁl]ﬁ'naQ Egmu_l:lc-
tion vt Building [ ReconsirvetionsExtentiomAttneda T Tomswuetun 6l "compaond-walf; Chawyd o1 “Use 56Ul

~dingikand ), &s pet the enclased approved plan/plans In the properly Zoned s
setilemend -2 In O, D. P. / Zoning Plan/Reglonal Plan snd sitysted &t
Village/Town bearing Survey Number < h/3 Chaita Number - P.T. Sheet Number __
Plot Numbar ._approved Sub division refarence Number - on the following
Conditlors

1] Commencement of the bullding work and completion shall be done under intimation to this Authorty

2] Any changa to be sifected In spproved plans requires pilor peimisslon of this Authority,

3] Anychange in the use of approved bullt up space requlies prior permission ef this Authorlty.

4) The psimiasion granted shall be revokad i any Infaimation, plans; calculation, documents and any olhg;
sccompan.ments of applicant ars found Incortect or wrapg st any’ stage alterthe grant ol [permission and the
applicant will not be entltled for any compensation.

5) The petmission shall be revoked if |t ls_l"ound expedlient o tske such an action under piovisions ef Saction
50 of tha Town and Country Planning Act. ;

6] Tha deve'opment permissiun will not ' & tititle 1he applicant for makiag/laying eny clelm for water conneclion
from Govarnment of Goa and this Au“;ldtlly,

7] The developarfepplicant shoula display a pucea hoatding/sign hoard { 1x.50 meter ] with wrlte-up in black
colout on while background at the site of davelopment cleatly indicating the Order No, with dato of this
Authority 1eadable ftom a distant point I caso of nan-complicance, appropriate action shali be taken as pefr
the provisions of the the Town & Counuiy Flanning Act. 19974, :

8] The applicant’s shali obialn necessary LigenzofApprovalfeic, [ Municipality/Pancheyat eic.] &8s mey be requ-
ired under any other law in farce balorp commencement of wotk/cairying out any Devalopment.

9} Thu epplicantjs should ablain CONVER 310N SANAD undes Gos. Damen & Diu Land Rgvenus Codo 1968
belare commencement of any development/constiyciion as pel tha permlsslon granted by this Qrdar,

10) The buiiding shdubd be provided wizh slopineg nool with mensatone
Lreve 2ifng, = : 15 i ‘nom any

17) The soahpil shoutd be tocated ai a distance of 15 mis. fnom a
well exisiing Ln ine axea. '

THIS PERMISSION IS VALID FOR YHREE

m
ARS ﬁ&\h\{l\iz

ATE OF ISSUD

Shr/Sm Y.l Rebetto “'[ ; w\ yaur applicstion und

L - . - ‘m' - B U ) | I S, R Under
Section 44, dated _7'_(4_"/_?_/_'?:{ ___________ 1L Nohm?\. A

o -/y 3.5, COUT 1420

To, ¥.J Rebetto, 'DULCIAA ", Nao#in; / MEMBER SECRETARY
Mys ShisSmt e D
-, Rafvedo, . 0, Cansaniim

Copy 10: Tha Chief Tewn Planner, Panajl-Goa, e

Fotd. /-

PI ANT TREES ' AND MAKE THE ENYIRONMENT FOR LIVING

% H | ‘D 1:--~/—-9 ID&LL f\--'v o-.(‘.."'\i -~

Mo Mochefr, rltg._,v,-; (n'"\
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- - OFFICE OF THE CHINF TOWN PLANMER = . -
. . _ TOWN & COUNTRY PLANNING EWPARTMEN.-

FANRJY .. GOA.

REF,N0,BI/5120. [P fy /2_.}_3?

DATE & 23| 51429
. TO: - . e -.

Shri N.J. Rebelloy & Cthers,,

B = 4
Pancharatna Bldg.,

Margao ~ Goa. : - . .

'Sub: Application of Shri N.J. Bebello & Othigrs for .
Tohedructioror aldition & alteration oF Cgrtages, e

Survey No35/3 & 54/%f vi11age colve s paluka
Salcete . _ . _ ]
(¥ : : . 5
Aefs Declaion of G.S.C.C.E. meeting held on - 27+4:9%: ® -

Sir,

3y

. " 3
With referonce to the above mentioned subject, this-is

to Informm
f o

4th P
: 2d in the : m!:!éting.- of- Goa ' '
State Comnitthe on Coastal Environment. held on- - 27-'41-9§-

You that the broposal was discuss

.;I'he : R '

. Propesal was approved by the Committee in vjaew of this the.‘r‘e;‘:lsé: no

: ; § 3 : ' on to cottages
objection aver the Proposed cpggﬁsmbg_%lryerati 'P. . N

by

from planning point of-viaw with following condi_.tion;s.- Te

-
-

~1) The permission is recosmended as per the plana .-her'eby an-_néagédi'.‘.
3) The permission is liable to be revoked if it 1s based on false -
" lhformation /wrong Plans/calculationsfdocuments or sny’dther accémpant~

ications are ‘found to be incorrect or w;‘égﬁ at any-
: R 0% i

vig

3) Any -change_.to be effected
has to be obtained.

. 4) Prior to romhencement. of development work, it will be incubent upon
“the applicant to have valid conversion Sanad of use of land as contem- 4
J-Flated under Goa, Daman and Diu Lapa Revenue code, 1968, T A

. S L
»“5). There should not be any drinking ivater well witlﬁn is mts, ‘of Ber:tic- 2
tank, ' - )

£) Neéessary licence should be obtained fr~m the 'canéerned village_ '
PanchayatMunicips iitw, :

shall be cut with prior permissich of the conecerned Authetd - -

1) Trees if

+

&

ot .
PN CEY P 1

Y shall not be blocked and ' should be' haiphals

Ped to the satisfaction of local a'sthority. : : 7 r:
9} ALl the Environmental guidelines under CRZ regulations should ber 3 ‘wﬁ
strictly followed as PELr annexure, n 'v_oo%&‘e"' ﬁ”ﬁi
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' - 2 - N
10}, The existing sand dunes should not be disturbed.

-
F

JaT

11), The -pfnposgl is approved to the extent of the earlier approval of

Cottages by Inter Ministerial Committee in its meeting held on
. 13.B.86, .

- -
4

12), After retaining a set of plans and records,

Tzcord, the rest are returned herewith.

for thiz cffice

Yours faithfully,

o _ . B ¢ N.Paﬁ{lai )
® g Chief Town Plahner
_ &
Member Secretary
G.8.C.C.E.
Encl: As abeove,

Cony to‘ 2

1) The pasociate Town Planner,

Tovm & Country Planning Dept.,
MHargqao,

bt . 7 ' : \.0-("‘?2_

. T
-g)The Sarpanch, ~ ° -

o : — o -
Village -Palfetayat, Colva, /q__{: i

Colva -.Saleete’,

-

PN/~ 20,5,94,
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Oftice of the Viilage Panchayat
Sernabatim, Vanelim, Colva & Gandaulim.

Constraction Liesses No.VP/BVCO/Conat= L /94-95/ 42

Shrti{Smidinam Ne Jo B REBELLO & OTHERS, : =

from Panéﬁlra%l E f HADgeg=Goa,  js hereby granted lcence for the
construclion of d’ﬁ alteritions of Cottuges, on survey No.55/3,

i
& 54/5 at Colva village, m—"*m'm——jeuc T .

u_:_t_el.'l_ns_ jhe resolutibn No, D, ———r taken in the hm?;thmmmﬁ d:\_ d
21/9 ] as per the plans imwiplisssssduplicate attached 1o bfs,her application
under inward No. PPO/0O1jVPiPlans =56 dnted 840 § B .0he copy of the ulaug_\
“oncerncd with the approval note carryjog the embossed seal'of this Panchayat and fluli .
Sigoed, is returned to the interested pany, who shall comply with the following conditions :
1) To limit himeelfhékdif 10 the plans approved and statements therein. B H
2} Theconstruction shall be as per plans approved by this panchayat and condition {
imposed on it. .
3) To inform the panchayat after excavation and before laying or plinth founda-
tion,

4) To inform the Panchayat whoen the coostruction has been completed upto
pliath level,

5) To inform the paochayat as soon as the construction is completed,

6) Not to in habit the buildiog without the prior permission of this Pauchayat

7) To abide by the otber related provizsion in force :

¥) That building or copstruction is carried out as perthe allignment given snd
the plinth level fixed by the Panchayat

*) Vhe constructioa licence shail be revokad.

=) il \he copatruction work is Dot executed as per the plans approved and
stalemems therein:

b} wherever there i any false statement or -any misrepsention of any

material passed, approved or shown in the application onwhich the permit
was passed,

10) 7o strictly follow all the conditions laid down by the Chief

Wn 44)Plannern vide his letter No.DJ/TCP/94/2235 dtd, 23-6.94,
L+} Tha -a) axisting sana dunes, should-not be disturbed,

12)"not=<3)to obstruot existing foot path/water drainages pesing through
« the Propurty.,

13). To get 8pprgved the R,.C.C, designs and Calculations before starting
- of R.C.C, worka,

14) %o chtain valid conversion certificate before starting of work, .

The licence shall be valid for period of NERNGEE®/ THRER year's
beginning from to-day. He bad paid the Feapective taxflees 1o the tuns of Rs.
by Receipt No. dated

This carriers the embuosed seal of this Paochayal.

Office of the village pauchayat of Bernabatim, Vanalim, Colva &
Gandaul im, |

_19.54

dtd,. 22na Saptsnbar,

=/

Y. Paactayat Seerviary
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Office of the Village Panchayst

SBernabatim, Vanelim, Colva & Gandaulim, |
Construction Licence No, Ve/sves/const=_[ /92-93/73.
Rhel/Sd/ K. 31, I, nxa e somm mmsimmmesmosoeaoos
from ArTossim Pulveds - ¢ Cansaulim, s hareby granted licenco far the
constrnction of Building in Plot Ro.55/3, of Colva-yillage, :

in terms of the resolution No. 4 : taken n the Panchayat meeting dated
mls.d 292 1 per the plans In wiplicata duplicate atiached to hisiher application
onder inward No, PPO/OI/VP)Plams_ 40  4aicd B,4.92 One. copy of the plans
congerned with the approval Bofie carrying the embossed seal of this Panchayat and duly
‘signed, is returned fo the Intereptod pasty, who shail comply with the followlng conditions
1) To limit himself;hofbbif 1o the plans approved and statemants therein.
by

construction shall be as per plan approved by this panchayat and condition
imposed op jt, ’ seEll 3

) To inform the panchayat after excavation and before laying or plinth founda.
tlon, ’

4) The inform the Paochayut when the construction has been completed upto
plinth Jevel, i .

3} Yo inform the Panchayat as so0n a3 Lthe construciion s

) B0t 1o in habt the ‘bullding without the prior permission. of this Panchayat
7) To abide by the other: relatea provision in force. )
8) Thae building ot tgnstruction Is carried out as per the allignment given and

the plinih ley, Abe Papchayat -
9) The constructig tig q!:gilhmqhd

) If the “constémthiiiInock 1 ot exspted the

tateménts | H%,‘* .Pm; e

b) wherever tha, 8 any_faljs. statement..or any .
Material passad; approved or siown in the.app Gy
Was passed, ' R P

10). _The building should be provided with 8Yopping roof with

*¥q _Mangalore typs tiles. = T e i 2 N

A2 The ascak pit should be located at a dis-_tipg_;-';t?-i's. mta, . -
"¥4 _from any well existing in the aras. S '

= —

-

The licence ahall be valld for a period of RESERWO B yepr's
beginning from to~day. He had ptid the respective tax/fees to the tune of R, ¢7.
by Recsipt No 7//S” _ dated 22./01, g7, :

Ahia carrlers the embossed l‘_doflhill‘mchly,ut. -

Office of the village panch ¥l of Sernabatim, Vanelim, Colva &
Qondaul im, ' ' ‘ . .

A, 22/04 /199"

"\_r o
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DEPA&TMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

(CRZ Clearances)

Opp. Saligas Seminary, P.0. Saligao, Bardez, Gea - 4Q3 511.

Phone: (0832} 278184, 2781087, 278189 Fax:‘ 10832) 27e1046
REF. NO.: DI/51206/ 19y . = DATE: :'}_2-/11/2000 .
T 23
T, . -

S:Bri H. J. Rebello ¢ Others,
DF/9, Pancharata Bidg.,
Margac - Goa.

.

Sub: No Ubhjection Cercificate to obraip Occupancy
T Certificate.

Dear Sir,
e

This has a refarence to the above mentioned subject with
fespect to the five Sottages/structures constructed in Survey

Hos. 55/3 & Sq/

[¥]]

of Colva village, pursuant to the planp approved
by the erstwhile GSCCE vide letter No. DJ/5120/TCP/34/2235 dated
23/06/1894. This office has ne objection for the issuance of an
Occupancy Certificate to the said construction by the 1lscal
authcrity, a:fter ascertaining irs completion as per  the

construction iicense granted.

Yours fa.ithfuIJ:y,

M -
BT N.P.S. varde) -
Director/Je. Secretary, STE
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i Phonu ; 723496 V4

Office of the Village Panchayat
Sernabatim, Vanelim Colva, & Gandaulim
Salcete~-Goa Pin Code 403708

—

Ref. No, VP/SVCQ ‘Z'Lvlézgm-znoz Date_15-9-200;

To,
Shri. N.J.Rebell., & Otherg
D/f g9, Panchara tna,
:'l.ﬁrgao-Go':\..

Suls? Tasue pof Occupancy Certificate.
Ref: DJ/5120/194,aater.1 23/11/2000.

Sir,
Hith reference to your application dgteqg 23th Nov'2000,
2n the abova mentioneq subject, anqg inform you that thig
Panchayat has no objectian to occupy the Five cottages/struct—
Urzs constructeq in plot bearing Survey. Nos,.55/3 & 54/5, of
villaga gl V2, which has been approved by Chies Planners wvide
.'\'o.DJ‘/I'CP/94/2235,rlats:d 23=6-94 ana by this office under
licapes Ho.VP/SVCG/Con:.t.17/94—95/421,c'latec'l 22nd sept'oy,

It Is approven in the Monthly meeting held op 27/12/2000,
uned | - Ressluna, g,

Yours f£ thiully

g = {

VILLAGE PANCHAYAT
Sl.‘.'RMABAI‘IH, VJ‘\NRLII-I,COLVA & GANDAULL’-I.

B

e e e —————
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Government of Goa
Department of Tourism
Panajl Goa

No. 3/19(293)/98-DT/|2¢ July 3, 1998

+To
M/%. Verlakar Resorts Pvt. Ltd.,
DF/9, Pancharatna,

Marg ao=00a,

Subi- 3 Star Heach Resort at Colva -
r recommendation for financial
assistance reg.

Sir,

Please refar to your letter dated 22/6/98 on the
above cited subject requesting to recommend your project
for obtaining loan from Oanara Bank, Margac.

In the above context, it is stated that this Dept.
has no objection to younobtaining the loan from the &
Canara Bank, Margao to your hotel project uM/s, Verlekar
Resorts Pvt, Ltd. in plot of land admeasuring 5579,00 sq.
mts. in survey Nos, 33/3 & 54/5 of Village Colva in terms
of approval granted by the Town & Country Planning Dept.
vide their letter No. DJ/5120/TCP/94/223% dated 23/6/94
and construction licence No. VP/SVCG/Const-M/94-95/ 42

dated 22/9/94 issugd by the Village Panchayat of Sernabatim,
Vanelim, Cdlva & Gandaullm.

Yours falithfully,
2

U,D. Kamat
Di.(rec%or of Toul-ism

Copy tot~

1, The Chief Town Planner
Town & Country flanning Dept. with a request to hils
letter No, DJ/5120/TCP/94/2235 dated 2376/94

2. The Sarpanch
Village Panchayat

Sarnahatim, Vanelim, Colva & Gandaulim
Salcete~Goa,

3. The Senlor Manager

Canara Bank,
Margao Goa,

- e — —
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Office of the Village

To,
Krishna S. Verlekar,

The West Zone Beach Resort.
Colva - Gon.

Sub : Permission to run a Resturant in H.No.295/12.
w——onnn o runa hesturant in H.No.295/12.
Sir,

With reference to vour spplication dated njl
nientioned subject, this is to inform you that this Pan
permission to run a restaurant in
situated at 4" Ward, Colva, Salcete

. regarding the above
chayat has granted you
your Beach Resort, bearing house 1no.295/12,
~ Goa.

This is ap,

proved in the monthly mecting heid on 12/12/2001, under
resolution no.11(f)

This is issued af the request of the applicant

VILLAGE PANCHAYAT

3 SERNABATIM,VAN’ELIM,COLVA & GANDAULIM.

Sernabatim, Vanelim Colva, & Gandaulim
Salcete-Goa Pin Code 403708

Date 2.1.! {4;\99:

6“\

.,
[}

Phone ; 723495

Panchayat
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N i} Ph:- 2788485

_. , Office of the Village Panch ayat &5
\_‘, g Seinobatim, Vgpe’lim. Colva & Gandoulim

% C‘J X Salcste - Goa. Pin Code 403 708

Ref. No. VP SVCG 1 /148 /,mgﬁ./? Date 88 ~/0~Ao/g

To, : o

Mr ABHAY Ramchandra Prabhu.
H.No.295/8, Eith ward colva

r3

Sub: Transfer of House & Lighting tax of premises bearing
H.No0.295/8,9,10,11&12, 3" ward Colva.
Sir.

With reference to your application dated 12/09/2018 on the above cited
subject, this is to inform you that the House & Lighting tax of premises
bearing H.N0.295/8,9,10,11&12, situated at 3™ ward Colva ,Salcete- Goa is
transferred from Mr. N.J. REBELLO & others tothe name of above applicam

Mr Abhay Ramchandra Prabhu as per the updated records of WVillape
Panchayat Office Colva. '

It is approved in the Monthly meeling held on 01/10/2018 Vide Resl. 4/6.

Furher , In future i any ComplainUObjection received from any memberiperson the
Panchayat resolved right to revoke the same' without any further intimalion.

This leller also treated as N.O.C to transfer exisling Electricity & water meler on the name of
applicant from the name of Mr.N.J. REBELLO & others lothe name of said applicant Mr
Abhay Ramchandra Prabhu. '

Yaurs faithfully

. y

ANTONID L. FERNANDES
SARPAMNCYH
"':I.' *RE PANCHAYAT
SRSIATIS vaNEL g :
SELLA R CanpauLy
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Ph:- 2788485

66

r’"';'“ S = Office of the Village Panchayat

{ ";ii Sermabalim, Yanelim, Colva & Gondoullm
Y bdﬁ; Salcete - Gos. Pla Coda 403 708

\‘-:-:1":_! ’ |

- L ~ 17‘/!} _/‘\.‘_Q_";_"
Ref. No. VP/SVCG/ 17 R 2 ,'\'JSI k19 Date_ (. 2 '

NO OBJECTION CERTIFICATE

Village Panchayat of Sernabatim,Vanelim, Colva & Gandaulim . has resolved
vide resolution No,4(17) approved in the meeting held on DL12/12/2018 to issue
Permission/N.O.C to Mr. Abhay Ramchandra Prabhu to conduct the
business of Hotel style as “SALCETE BEACH RESORT “in premises bearing
H.No. 295/8,9,10,11 & 12 ,situated at 3rd ward Colva ,Salcete-Goa subject to the

following conditions:-

1) Before commencement of the business, applicant shall obtain requiredd
license/N O.C’s from the concerned authorities, i.e. (Food &Drugs Admn./Fire
Dept. /Labour/ Pollution Control Board /Health Dept./Tourism Department,

etc..) if applicable.

2) The applicant shall co-operate with the office bearers/employees of this
Panchayat as and when they pay visit to the establishment for any enquiry or

inspection.

3) The solid /liquid waste generated during the course of business & subsequently
should be disposed of by the applicant in a scientific manner in its own property

without harming the environment.
4) No influents shall be released in Open or outside the premises.

5) The applicant shall comply with all lawful instructions issued by the Panchayat

or any authority of the state Government,

6) Parking of Vehicles should be within the area and shall not obstruct
public /main road at Colva.

7) The:permission holder shall, before starting the business, submit al] the NOC’s
from’ the concerned authorities relevant to the matter & subsequently obtain a

final permission / Trade establishment license from the village Panchayat.
8) Taxi business preference should be given first to the locals.
9) This NOC should also treated as NOC for applicant to do the re

premises without obtaining required permission from the village Panchayat.
11) Trade tax payment should be made every year from time to time.

Th% aipl'cant has paid res ecﬁ/(F&fees of Rupees 500/- under receipt No,

Dated __17 /¢
: 1

To, 1 e

Mr. Abhay Ramchandra Prabhu R ol

Salcete Beach Resort, '

d

3" ward Colva, SECRETARY

Viltage Panchayst
T R SERNABATIM, VANELIA,
/‘,a?_.'....\.- ™, COLVA B GANGAULIY

gistration to

7

.o S w gy
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GOA STATE POLLUTION CONTROL BOARD
‘ aiker T wguvT AT AEE
(An ISO 9001-2015, 1SO 14001:2015. OHSAS 18001:2007 Certified Buard)

Phone Nos : 0832- 2407706, T Email lds:

2407701, 2407702 [n—— Chairman, GSPCB, chuirman: gspeb.gosf nic.in
TelFax No: 0832- 2407700 == Member Secretary, GSPUR, ms-gspeb.goa@nic.in
‘{;g}' Environment Engincer. GSPCB, ec-gspeh, goua@nic.in

Seientist, GSPCB, scientist-vspeb.goafd nic.in
Office, gospehfiyspeb.in

N0.12/2018-PCB/66726/0000260 03//08/2019

Consent to Operate under Scction 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 & under Section 21 of the Air (Prevenlion & Control of Pollution) Act, 1981 and
Authorization nnder Rule 6(i) of the Hazarué.ms And Other Wastes (Management and

Transboundary Movement) Amended Rules 2018
[To be referred as Water Act, Air Act ihd HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/S SALCETE BEACH RESORTS
(Orange Category)
(Represented by Mr.Samir Sawant)

Survey Ne, 54/5, 55/3,
Colva , Sal¢ete -Goa
Located in the area declared under the provisions of the Water Act, Air Act and Authorisation under
the provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the
Orders that may be made further and subject to the following terms and conditions:

1. This Consent to operate is valid up 1o 10/05/2028.
2. This Consent to operate and Authorization is valid for the operation of:
Sr.No ___Description s ) Capacity |
I __Hotel 1t 33 rooms |
2, Restaurants (Seating Capacity) L 60 Nos '

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:
(i) The daily quantity of effluent from the hotel & restaurant (sewage & sullage) shall not
exceed 16 KI.D

(ii) Sewage Treatment Plant:
The hotel shall fireat domestic effluent in existing sewage treatment  plamts
(25 KLD Cupacity) consisting of primary/ sccondary and/ or teriiary treatment as is
warranted with reference to influent quality and operate and maintain the same continuously
50 as to achieve the quality of the ireated cifluent o the following stondards:,

Near Pilerne Indusirial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Pagelof 6
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pH : Delween 5.5 4890
Suspended Solids Nol to exeeed 100 mg/)
| BOD, 3 duys, 27" C | Nol 1o exeeed {30 mp
COoD e Nol to cxceed 250 g/l
Qil & Grease Nol 1o exceed | 10mg/l !

In view of the directions issued by the Central Pollution Control Board vide order File No.
A19014/43/06 — Mon dated 21* April 2015, the unit is required to upgrade its sewage
treatiment plant within five years from the date of the directions issued, ic 21" April 2015, o
achieve following standards and submit the plan of action regarding the same, vithin six
months from the date of issue of this conseni.

Sewage Dispesal: .

The treated effluent shall be recycled to the maximum extent and remaining shall be used on
land for gardening. There shall not be any discharge outside the hotel premises.

The hotel shall operate and mzintain O} and Grease Trap for effluent arising from its
kitchen and laundry and shall have to comply with the ‘General Stundards for
Discharge of Environmental Pollutants Part-A: Effluents’ votified under Schedule-VI

The hotel unit shall at his own cost get the effluent samples collected both before and afier
treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and rules there under and results shall be submitied regularly to this Board.

A good house-keeping shall be maintained within the hotel premises. All pipes, valves and
drains shall be maintained in leak-proof condition. Floor washings shall be maintained to the
effluent collection system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the hotel premises shall be properly classitied and disposed
off to the satisfaction of the Board by:

The total quantity shall be segregated and freated as follows:

Sr. no, “Type of segregated solid | Quantity Disposul
wasle .
S Wet waste 0.05MT/day | To be given to Village
2 Dry waslc 0.03MT/duy Panchayat or Agency
approved by Board

Near Pileme Industrial Estate, Opp.- Saligno Seminary, Saligao-Bardez Goa-403511
Page 2 of 6

pH Between 55&90 -

| Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 27°C Not to exceed 10mg/l
COoD Not to exceed 50 mpl o

0Oil & Grease Not to exceed | 10mg/l e

NH4-N Not 1o exceed Smgfi :
N-total N Not to exceed 10mg/l B o)
Fecal Coliform Less than 100 MPN/100ml g
Bio-assay test - 90% survival of fish after 96hours in |

| . _100%effluent B
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{vifi) The hotel industry install machinery/esuipment/facility for converting bio-degradable

(i<)

()

4.

(i)

(it)

(i)

(iv)

)

(vi)

forganic waste generated from the hatel to compost 5o as to meet the standard for
compost prescribed in the Solid Waste Management Rules, 2016 within threc months
of issue of theconsent and submit compliance report to the office.

The applicaat shouid upload monthly statement (below format)regarding the solid waste
eneration online.

Sr. | Date | Quantity of Name of agency collecting Authorized Signatory
No. wet/dry wasle the wet/ dry waste

The unit should have zero discharge policy. i.e. the treated waste water may be
re-used in process/green belt devclogmcn or any other use as decmed fit by the unit
with due permission from the Board.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT

The hotel unit shall maintain and operate air pollution control system of adequate capacity for
the following equipments

Sr. No. Name of | No of | Capacity | SO, NO, |HC cO |PM
Equipments/ Installation Kg/Hr
Installation (g/kw-hr)
1. D.G. sel 01 200 KVA 92 J13 J35 |03
The hote! unit shall erect the chimney(s) nf the following specifications:
Sr.No | Chimney attached l0 Height
1. D.G. set (200 KVA) 3 mts
The hotel unit shall observe the following standards:-
Sr.No | Type of fuel ' Quantity /hr
1. H.S.D. (for D.G. set of 200 KVA) .

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Methed 1
Part 1 of Stack Monitoring -Material & methodology for isokinetic sampling.

The hote! unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule 1 of the Environment (Protection) Rules, 1986,

The hotel unit should carry out emission monitoring from the stacks connected to D.G. set

once a year from a leberatory recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and the result shall be submited to this Board by the 15®
of subsequent month.

Near Pileme Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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quate measures for control of noise levels from its own sources
are as follows

within the premises in respect of noise. The fimits
CCategory of Area/ Zone Limits in dB (A) Leq
1 Day time Night time
Ipdusinal Area 15 70
I Commercial Area 65 55
Residential Area 55 45
| Silence Zonc 50 40
Day time is reckoned between 6 a.m. (0 10 p.m. and night time is reckoned between 10 p.m.
10 6 am.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND
MENT AND_TRANSBOUNDRY MOQVEMENT)

OTHER _WASTES (MANAGE

ke

AMENDED RULES 2018:
The hotel unit is hereby granted authorization to operaie a facility for collection, storage and
disposal of hazardous wastes as specified below: ;
Sr. | Category Type of wasie Quantity Mode of disposal \
No. . . ——
1. |51 Uscd/ Spent Oif | 0.02 MT To recyclur registered with CPCB and
| having valid authorization of SPCB

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986
and the rule madc there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
wasle without obtaining prior permission of the Goa Stale pollution Control Board.

Any unauthorized change in personnel, cquipment or working conditions as mentioned in the-
hotel unit by the person authorized shal] constitute 3 breach of his authorization.

It is a duty of the autherized person (o take permission of the Goa State Pollution Control
Board to close down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
scepage of these wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes
1o ensure that these wastes are delivered to the designated facility preventing pilferage and

~ clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous

(ix)

(x)

wastes. The endorsed capy shall be furnished o the Goa State Pollution Control Board.
Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.
The occupier shall maintain the records for collection, storage and disposal of hazardous

waste in Form 3 of as per Hazardous And Other Waste (Management & Transboun
Movement) as amended in 2018. o . ’ -

Near Pileme Industrial Estate, Opp.- Saligao Semi_narf, Saligao-Bardez Goa-403511
Page 4 of 6



{51)

(x11)

229

%&‘C c_'_)

T:e occupier shell fumish monthly remms for collection, siorage and disposal of hazardous
vete throvgh ontine OCMMS sysiems.

Tic hotel unit shali pa: uvp 2o online board (minimum size 6x4 Feet) at prominent location
nez- the main gate providing details as follows in English and Konkam languages:-

s« Hazzrduus Waste calegory number.

o Hazardous Waste quantity number.

e [reatment facility for cach category.

+ Modec of disposal for cach catcgory.

+  Hazardous Waste Authorization number. date and validity period.

»  Watcr Consent number, date and validity penod.

«  Air Consent number, date and validity period.

«  Quantity and Nature of Hazardous Chemicals being used.

(xiii) The vecupicr shail ensure that the Hazardous Wastes are not allowed to be slored for more

']
(i)

(n)

(iii)

(iv)

o)

(vi)

{vii)

than 90 days.

GENERAL CONDITIONS:
‘The hote] unit shall not change or altcr the quantity, quality of discharge, temperature or the
mode of the cfuent/ emission or hazardous wastes or control equipments provided for
without previous pennission of the Board,

The hotel unit shall provide facibty fur colleetion of sumples of effiuent, air emissions and
hazardous wastes 1o the Board stafl

An application in prescribed form along with the prescribed fees for renewal of Consent shall
be submitted ut least 60 days before the expiry of validity of this Consent. An application for
renewal of Consent submitted ofter expiry of the validity shall accompany with penalty of
50% ol the Consent fees in addition to the prescribed consent fees.

The Board shsll be forthwith informed of asy accident or unforesecn event involving
discharge of any poisonous, noxious or polluting matter into a siream or well or on land or
imo the atmosphere, as result of such discharge water/ air is being polluted,

This Consent to operate is granted without any prejudice to any of the permission(s)
required under any law, by laws and regulations in force and this Consent to Operate is
confined 1o matiers arising out of the Air Act and Water Act only.

The Board reserves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

The hotel unit shall submit to this office, the Environmental Statement Report in Form V for
the F_u}anclal Year ending April to March by 30" September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992,

(viii) Reliable flow meter shall be instalied to maintain record of water consumption/waste water

generation per day. The records so-maintained shall be made available to the Board officials -
whenever required. =

Near Pileme Industrial Estate, Opp.- Saligao Seminary. Saligao-Bardez. (ina-403511
Page S of 6
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{viii} The unit shall bear the cost of analysis / moniloring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & meonitering carried by
the Board. .

(1x) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act
1991, to the Board office as applicable.

(x)  The unit shall submit retums for disposal of batteries under the Batteries (Management &
Handling) Rules 2011, if applicable.

(xi) The unit shall submit returns for disposal of e - waste under the E- Waste (Management &
Transboundary) Rules as amended in 2018, if applicable.

(xii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste
(Management & Transboundary) Rules as amemded in 2018, if applicable.

(xiii} Reliable flow meter shall be installed to maintain record of water consumption/waste water

genceration per day. The records so maintained shall be made available to the Board officials
whenever required.

(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and
are placed on Board website goaspeh.povin

To,

M/s SALCETE BEACH RESORTS
C/o Mr. Samir Sawant

Survey No. 54/5, 55/3,

Colva , Salcete -Goa

1. Office Copy
2. GuardFile

Rezeived Consent fee of: The capital Investment of the unit is Rs. 5.45.00,000/-
Challan no. Amount Date
0073 Rs. 66800 1271172018
009 Rs. 23143 22/11/2018
SANJEEV Digitally signed by

SANJEEV SHASHIKANT

SHASHIKAN JOGLEKAR
T JOGLEKAR z3s4st o530
(Sanjeev Joglekar)

Environmental Engineer
Coa State Pollution Control Board

Near Pilernc Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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2ASHESH R. KENI

B.E. (CIVIL), M.E. (STRUC}Bom.), M.1.E,, F1V, FA.CCE.

2. Chartered Engineer & Approved Valuer

Office:1" Floor, Pelican Buildirg
Opp. Lohia Maidan, Margao Goa.

Ph: 0832-2732927 / Mob: 9822101646
E-mail: keni66@yahoo.com

1"--\\' LR

Ref.No. KD/SBR-Report/101/20-21 . Date: 04/12/2020

Inspection Report

The project named and styled as “SALCETE BEACH RESORT" is situated in property Survey no.
55/3 & 54/5 of Colva Village and belongs to Mr. Abhay R. Prabhu. The Deed of Sale datqd
06/07/2017 read with the permissions indicates that the hotel was constructed by the predecessor in
title of the said Mr. Abhay Prabhu and by Sale Deed dated 06/07/2017, the constructed hotel was
sold to Mr. Abhay Prabhu. :

Purpose: The site inspection and report is underiaken at the request of N!r. Al?hay Prabhu, of
Salcete Beach Resort to understand the actual on loco stalus of the hotel vis-a-vis the approvals
granted for the said hotel the construction.

Briel description of property:

The plot of land under survey no, 35/3 & 54/5 of Colva Village, being part of the praperty known
as “CABECEIRA" (Segunda Gleba), situated at Colva, within the limits of Village Panchayat of
Colva, Taluka and Registration Sub-district of Salcete, District of South Goa, State of Goa,
described as a whole in the Land Registration Office of Salcete under no. 32188 new series and
enrolled in the Land Revenue Records under Matriz no. 721.

The previous owner, Mr. Nicholas Joao Rebello and 7 others had obtained requisite penmissions
from competent authorities and hence sold the property alongwith said licences / permissions 1o
Shri Krishna S. Verlekar of M/s. Verlekar Resorts Private Limited by 4 separate Deeds of Sale.

Verlekar Resorts Private Limited sold the property to Timblo Private Limited vide Deed of Sale
dated 30/03/2010 duly registered under Reg. No. MGO-BK 1-01737-2010.
Mr. Abhay Ramchandra Prabhu purchased the same from Timblo Private Limited vide Deed of
Sale dated 06/07/201 7 under Registration Number MGO-BK 1-03197-2017.

There are 2 plots with survey no. 55/3 and survey no. 54/5 and r.c.c. building with super built-up
area of approx. 1060.50 sq.m. with self contained rooms bearing H. No. 295/8, 295/9, 295/10,
295/11 and 295112, swimming pool which form a hote] resort project having 32 rooms.

There are 5 buildings of Ground +1. Euch building has a rough area of 15.15m x 7.00m consisting

of 2 units on ground floor and 2 units on 1% floor. Area of each unit is 15.15m x 7.00m = 106.05
sq.m. on each floor.

Arga Calculation: (Approved as per letter Ref.No. DJ/5120/TCP/94/2235 dated 23/0(;:' 1994)
Area of the Plot =5575.00 m2,

S.No. 553 = 2625.00 m2 ' ~
" 8.No. 54/5 = 2950.00 m2
Area under road widening =  45.00 m2 /
Area under Al zone =

798.50 m2
ASHESH R. KENI
B.E.(Clv.ll).M.E.(Slruclutes)(Bum.)
FlV.,, FA.C.C.E., Fi.G.S., FIE.
Chartered Englnear & Approved Vatuer
CCIT/PNJ/2/2002-03
1BBI Reg. No.: IBBI/RV/02/2019/12323
Fertilicate of Practice No.: [OVRVO1044LE
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Effective plot area =4731.50 m2

Covered area (195.05x7) = 742.35 m2 (approved in plans) e
Floor area = 1484.70 m2 (approved in plans)

Coverage (742.35/4731.50) = 15.70% (approved in plans)

FAR (1484.70/4731.50) = 31.37% (approved in plans)

Height of the building from eaves level = 7.00 m.
Open space required = 15%
Open space provided = 805.00 m2

However, the construction done at present is only 5 buildings and hence, the coverage and FAR
consumed is less than approved earlier. Occupancy Certificate has been obtained for the same.

Currently named as Salcete Beach Resort which was built by M/s. Verlekar Resoris Private
Limited.
The Licences obtained were:

2.

3-

4-
5-

Conversion Sanad No. LRC/CONV/312/87 dated 13/8/87 from Office of the Dy. Collector,
South Sub-div., Margao for Survey no, 55/3 for an area of 2625.00 sq.m.

Construction Licence No. VP/SVCG/Const-17/94-95/421 dated 22/09/1994 from Village
Panchayat Semabatim, Vanelim, Colva & Gandaulim.

Development permission from Office of the Chief Town Planner under Ref. No.
DJ/5120/TCP/94/2235 dated 23/06/1994.

CRZ clearance letter Ref. No. DJ/5120/194 dated 23/11/2000.

Occupancy Certificate RefNo. VP/SVCG/62/2001-2002 dated 15/09/2001 from Village
Panchayat Sernabatim, Vanelim, Colva & Gandaulim.

] have inspected the property and my observations are as under:

Observations:

1

23
3.
4.

The construction is within the parameters laid down in the approved plans and the CRZ
Regulations.

There are 5 buildings of Ground +1 storey.

There is no visible sand dune around the constructed area.

The roof originally constructed was flat. There is a sloping temporary roof which is
constructed recently to avoid seepage/leakage to the roof cause due to heavy rains. The
same roof above terrace has been built using steel columns, purlins and pre-coated steel
sheets, The covered space on top of the terrace is not being used for habitable purposes.

The plot of Jand is lying basically 200 m. from the HTL of the sea and within 500 m. in
CRZ-1 area.

There is a compound wall around the plot for privacy which appears to be in existence for
many years.

( Asfiesh R, Keni)
Chartered Engineer & Approved Valuer

ASHESH R. KE

B.E.{Clvll},M.E.{Structures) (Bom.)
FLV., FA.C.C.E., F..G.S., F.I.E.
Chartered Enpineer & Approved Valuer

CCIT/PNJ/2/2002-03

|BBI Reg. No.: 1BBi/RV/02/2019/12323
Certilicate of Practice No.: IOVRV01044LB

ho
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Guidelines for Development ol Beach Resoris/Hotels in \he Deslgnated areas of CRZ-H| for Temporary Occupation of
Toutist/Visilors, with prior approval of the Minisiry of Environment & Forests.

7(1)‘Construcliun of beach resoris/hotels with prior approval of MEF_In the designated areas of CRZ-ill for iemparary
occupation of lourists/visitors shall be subject o the following condilions:

ORL i jons and fencing or such

i) The project proponents shall not undertake any construction {including lerpporary opnslrucl

E)%har barriers) within 200 melres {in the landward side) from the High Tide Line and within the area between the Low Tide
and High Tide Line;

P[tia) live fencing and barbed wire fencing with vegelalive cover may be allowed around private properiies subjects to the
condillon that such fencing shall in no way hamper public access lo the beach;

{ib) no Nattening of sand dunes shall be carried aut;

{ic) no permanent struclure for sports facilities shall be permitied excepl construclion of goal posis, net posls and lamp
posts.

{id) construction of basements may be allowed subject to the conditlon thal no objection certificate is oblained from the
State Ground Water Authority 1o the effect that such consluicllon will not adversely affect frea low of ground water in that

area. The Stale Ground Waler Authorily shall take Inlo conslderation the guidelines Issued by the Central Government
before granting such no objection certificate.

Explanation: Though no construction is allowed in the no developmenl zone for the purpose of calculation of FS), the area
of entire plol inciuding “[50% of] the portion which falls within tha no development zone shall be taken Into account.

{il) The lotal plot size shall not be less than 0.4 hectares and the lolal covered area on all floors shall nol exceed 33 per

cent of the plot size i.6. the F$ shall nol exceed 0.33. The open area shall be suitably landscaped wilh appropriale
vegetal cover,

{iii) The construclion shall be consistent with the surrounding landscape and local archilectural style;

{iv) The averall helght of construclion uplo highest ridge of the roof, shall not exceed 9 metres and the conslruction shall
nol be more than 2 flcors (ground floor plus one upper floor);

(v} Ground waler shall nol be lapped within 200 m of the HTL; within the 200 metres-500 melres zone, it can be tapped
only with the concurrence of the Central/State Ground Waler Board;

+

{vi) Extraction of sand, levelling or digging of sandy stretches excepl for structural foundation of building swirmming pool
shall nol be permitted within 500 melres of the High Tide Line;

{vii) The quality of treated effluents, solid wasles, emissions and nolse leveis, etc. from the project area must conform lo

the standards laid down by lha competent autharilies including the Central/Stale Pollution Control Board and under the
Environment (Protection) Act, 1986;

(viil} Necessary arrangements for the treatmeni of the effluanis and solid wasles must be made. It must be ensured that

the unirealed effluents and solid wasles are not discharged into the waler of on the beach; and no efiluentsolid wasle
shall be discharged gn the beach;

L

(ix) To allow public access lo the beach, at least a gap of 20 metres width shall be provided batween any two
hotels/beach resorts; and in no case shall gaps be less than 500 metres apar; and

{x) I the project involves diversion of forest land for non-forest pufposes. clearance as required under the Forest

{Conservation) Acl, 1980 shall be obtained. The raquirements of other Cenlral and Stale laws as applicable 1o the project
shall be met with.
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(xi) Approval of the Slale/Union Territory Tourism Depariment shall be oli4ined.

7(2)in ecologically sensitive areas (such as marine parks, mangroves, coral reels, breeding and spawning grounds of fish,
wildlife habitals and such other areas as may nolified by the Central/State Government /Union Terilories) construction of
beach resortsthotels shall not be permilted.
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ASHESH R. KENI
#l.I.(CIVIL), M.E. (STRUC.{Bom ), MLE F.LV, FACCE,

Chariered Engineer & Approved Valuer

SALCETE BEACH RESORT

i
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BEFORE THE GOA COASTAL ZONE MANAGEMENT
AUTHORITY

Ref. No. GCZMA/N/ILLE-COMPL/18-19/58/

In the matter of:

Colva Civic and Consumer Forum ...Complainant

Salcete Beach Resort-Colva
(Formerly West Zone Hotels)
Through Mr. Abhay Prabhu ...Respondent

RESPONSE _ON BEHALF OF THE

RESPONDENT TO THE ADDITIONAL

REPLY CUM SYNOPSIS DATED

28.02.2022 FILED BY COMPLAINANT

The Respondent states and submits as under: -

1. The Respondent is in receipt of additional reply cum
synopsis dated 28/02/2022 filed by the complainant,
Respondent disputes and denies the contents of the same
in toto. Anything not specifically denied shall not be

deemed to be admitted. The said additional reply filed by
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the complainant is based on complete misconstruction of
facts and provisions of CRZ notification and the

applicable laws,

. Respondent states that the said property was developed
by Respondent’s predecessors in title in the early 1990s
after obtaining all the necessary permissions/approvals
from the concerned authorities. The said
permissions/approvals are placed on record along with
the Reply dated 10/12/2020. The Respondent secks leave

to refer to and rely upon the same.

. Respondent states. that the said documents clearly
establish that the entire development is carried out only

after obtaining necessary permissions/approvals from the

concerned authorities.

With respect to the allegation of forgery, fraud,
tampering with the documents, etc., the same are false,
frivolous, baseless and mala fide. Even otherwise, this
Ld. Authority does not have jurisdiction to adjudicate

upon the said allegations. Respondent states that all the 5
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G+1 structures along with the swimming are approved
which is clear from the approved plan produced by the
Respondent. Respondent states that 2 additional
structures which \;vere proposed to be constructed in
Survey No. 54/5 were not approved and the same were
never constructed. All 5 structures situated in Survey No.
55/3 are approved and legal for intents and purposes. The
Complainant is attempting to mislead this Authority into
suggesting that all the structures were not approved.
Respondent categorically denies that any forgery is done
by the Respondent. Even otherwise, the allegation is
baseless in as much as the plan produced by the

Complainant is illegible rendering the same completely

unreliable.

Respondent states that the structures are G+1 structures
and the same are consistent with the approved plans.
Respondent reiterates that the 9mts height restriction is
complied with, and an elongated temporary shade with

sloping roof is atiached above the structures to avoid

leakage and seepage of water.

46
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Respondent states that so far as the permission to run a
restaurant is concerned, the same is required to be
obtained from the local authority, i.e. the Village
Panchayat. The same is accordingly obtained by the
Respondent from the village Panchayat. Even otherwise,
the validity of the same cannot be questioned before this

Authority.

Respondent denies illegal construction/reconstruction
undertaken by this Respondent. Respondent states that
the Show Cause Notice issued by the Panchayat is on the
basis of a false complaint filed by the Complainant
herein. The complainant is trying to misiead this

authority by relying upon concocted documents.

Respondent disputes the authenticity and veracity of the
photographs and purported satellite images produced by
the Complainant. Respondent denies that the same are
pertaining to the subject property. Even otherwise, the

photographs do not remotely indicate any illegality
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Respondent has categorically stated that the development
was carried out by the predecessors in title of this
Respondent. Pursuant to the acquisition of the property
by this Respondent, the Village Panchayat was pleased to
transfer the house tax records in favour of this
Respondent and in furtherance thereto, issued NOC for
conducting business. Respondent states that any dispute
with regard to the said permission/NOC cannot be
agitated before this Ld. Authority as the same are beyond

the limited scope of jurisdiction of this Ld. Authority.

Respondent states that notices issued by the GSPCB
cannot be relied. upon to contend CRZ violation.
Respondent states that the said Notices are of Feb 2020
and the same have been duly responded to. Respondent

denies violation of any applicable rule/regulations.

The complainant is only attempting to carry out a fishing
expedition to harass the Respondent and/or for collateral
purpose. The complaint is devoid of merit. On that count

the same is liable to be dismissed with costs.

Jx:
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12. In such circumstances, the above show cause notice is

liable to be recalled/discharged.

1t is therefore prayed that the complaint be dismissed and the

Show Cause Notice dated 07/05/2019 be recalled/discharged.

Date: 26/04/2022

Place: Panaji - Goa Respondent

Adv for Respondent
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Shri Henrique Rebello,
Dulcina Favaddo,Arossim,
Post Cansaulim,

Goa.

sub: Constructicn of 5 cottages on SY. No.55/3
at Colva.

refs Clearance from Eco Degelopment Council.

8ir,

With reference to your application dated 3.3.87,
and in cmtinuaq‘.m to this office letter Ho,DJ/5120/
1276/82 dated 25:3.87, please £ind enclosed heressdth
Sooemiciony i

aonafckiiex . 5 coplea of -the. plans . duly appraved

by the Member Becretary, Eco DeveZppment Ccouncil and
by the undersigned.

In this connection, you are directed by the Eco
Development Council that the cottages should be used
for the purpose of tourism culy. T ueleriedng

" The Xarax coples of the plan submitted by you
earlier ara also retwrmned herewith.

Further you are requested to cbtaln necessary per-
missicn from the Village Fanchayat, Southexn P.D.A.,

Dy.Collector, etc. before starting the developnent/
construction.

Yours faithfully,

J«A D! Souza Q[q‘
Encls as above. Chief Town Planner

-

copy tos

1) Member Sscretary,Scuthemn P.D.A.,Margac.
2) Director of Tourism,Pana]ji~Goa.
3}Dy.Collector (South Goa) ,Margao.

4} Saxrpanch, V.P.COlva.

%) 27/12/87-EDCfile.

5)General file.

AL/6 o4 .87

7
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Annexure. A -2 | 5l
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"

No. TRC/Conv/312/87
Government of. Goa, Daman and -Qiu
OFFICE OF THE DY.COLLECTOR,

Application Lu)-xder sectibn 32 SOUTH SUB DIV.,MARGAO.
ficad : Sub Section (1) of Goa, Daman & Dated:
o Diu Land Revenue Code, 1?68. 13/8/87
SANAD

S¢HEDULE—II

| Sea Rule 7 of the Gos, Daman and Div Land Revenue { Convarsion of use of land
and nnn-unrlcufi I Amsessmant } Rules, 1969)

Wherous an applicalion bas been madg lio the Collector of Goa {hereinafter referred to ax “the
Collecior" which oaprossion shall include an'y Officer whom the Collector  shall appoint to exercise and
perform bis powers and duties under this grppt) voder Section'32 of the Goa, Daman and Din Land

Revenue Cods, 1_953( bereivafter referred to ga “th: siid Code’ which expression shall, where the

context so admits include the tulos and ordera thereunder ) by Shridéd__Henrique Rebello,
DULCINA FPalvaddo Aroasim P.D. Cansaulim,Salcete-Goa,

... being tho occupaot of the plot registered upder kng}i_na .
F %
" * situated at Colva ragistered

Survey No,.55/3

under No. g ( bereinafter referred to at “the ;q.‘).pllicltnt" which
expression shall, where the context so admits incledo histher bejrs, oxecutors, administrators epd’

assigns ) for the permission to use the lcts of land { beroinafter raferred to as the isid tot
gos) peem i Survey No.rBSSub—Div-No.Ii of

described jn the Appendix I hersto, formiuy E_a part of
village Ceclva of Salcete Taluka

.
1

T . e

nd';enluring 2625 square metres be tho same a little more or less fo:_,?thi_‘:_ e

Residential use . A, W

E L)
¥ P

Now, thlsiuo_cenify that the permissioa to use for the said plets is hercby granted, A
10 tho provislons of the said Code, and rules therenader and“on the following ¢onditlons, .oac

sd
1 __%-lllng and cleoring of the land — The applicant shall be bound to level and clear the Yi) g
AR to render suitable for the. pa:ticnlarlnon-uﬁcultur-l purpose for which the permission” Fave,

‘preveat insanitary conditions, =

S=sament — The applicznt shall pay| the nnn~agricnl§urg_]' asscssmont whon fixed by the
BPRSndor the said Code and rules thereun rel'..willl eﬂ'gc\rgon; the datp of this snoad.

Jedi s e

i “Use — The applicant chall not wse the fgid land and building crected or to be ¢rected therecn

for any purposo other thap ¥ﬁl&Wl%%Mg§{ﬁ#//ﬂW#}éW/l purposs, without the

previous sanciion of the Collestor

4. Bullding time lmit — The appiicant sh } within one year from the date bersof, commence on
the said plot construction of building of a substantial and permanent desoription, falling which unless

the auid peried is oxtepded by the Collector from time to time, the permission grantsd shall be
deemed to have lapged. ’ e T~ R
& o

5. Liabllity for rates — The applicant shall pay all taxes, rates and cesses levisble on” the ‘12id land.

6. Penalty clause — (a} if the applicant con'nvenes any of the foreguing conditions the Collector '
may, without prejudice to any'” otha’penalty| to which the applicant mey to liable under the
provisions of the I?.id Cede cnnllg;.w the said plot i the accupation of the applicant on payment of

such fino~ aud H'“.‘“l%‘l?‘_','% sy direct.

35

{b) Notwithstanding anything contaiged in: sub-clauge. (a) it shall be lawful for the Collector
to direct -the removal or altcration of any bujlding or structure erected or ure contrary to the provi-
si0as of this grant within such time as specified in that behall by the Collector, and on such

removal or allnrntio:: not being carried out and recover the cost of carrying out the same from
the applicant as an arreart of land roveyue,
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7. Code prouvlsions oppliceble — Save as hercin provided the grant shall be subject ta- the provisions

of the said Code end rules thorounder.
|

APPBNDIX - |

* Length and Breadth’ BOUNDARIES
Total Supesficial .5?"5"-5?3.;"&2.‘ . Remarks
N‘:;lh El.:l Ars or Hisss No, North, South, Esct and Wau
South Wast |
1 z |- 3 ; . 5 [3
)5 3 - .54/5
A 25 8q. |Survey No| North: Survey No o ‘
110-00/ 2100 ﬁgtersq 55, Sub- South:- Survey No.49, sub-DIv-Ho,3
Div-No,3 and Surver No.57/1 |
pf village| East:- Survey No.55/4,5,& &. ®
v Colva of Westi- Survey No.55/1 & 2.
: Salcete
Taluka
- : Conpersion of|use of lahd is alloved for X : o
UeelaoyxX Industrial usé for construction of co togd. » :‘;-
- A 9
] N
'W. . .
g
AR

on hehslf of the Administrator of Goa,

- South "sub Livision, Hargao,
of G4d, has horeunto

Demaa and Dju and the applioant
I/o DULCINK Palvaddo Arrosim p.o, Cansaulim,

et his hand and the

1
bere also herounto set his hand thj N
Mw,&:}w 28
( Henrique Rebe o)

{ Signature of the opplicant )

Siguature and designation of Witnesces

We declare that Shyi A ]
who has signed this Sa

be, und thay he/sheo hay affixed hissher o

oad is;" to our Personel kpo 'lcdge.
ignsture hozéto in

Salcete-Goa,
Aucust, i

102l of his Office *

Henricnia Rsﬁ cllo,

2“04{%
Henriqgue Rebello, Dulcina Falvaddo Arrosim Cun<anl:

(1

the person .be/she
0ur prosence,

repreconts

Bimseiffot "o




| SOUTH GOA PLANNING
& DEVELOPMENT. AUTHORITY o

Margao-Goa-403 60}

. No SGrDAM 79/ Q42 75755 | ' Daw_9 ]2 |92 —
“"ORDER i ]

{ Development Pe;mission under SECTION 44 of the Town & cﬁumrv Plenning Act. 1974 )

-._'52‘:. b S
Development petmission Is granted for carrylng ouy the Land-Sut;rdi_vislurr_"[PrvaEIBnEI]FTnaI] Constiue-
tion vf Building [ ﬂmaumﬁonﬁmmﬂuumhmﬂglf]? tﬁmmmﬂ‘ﬂ“cogirbum?wail:tnm‘dl UEE o {bull-

—dingitend ), 83 pet the enclosed approved plan{plans In the propesty Zoned as
detilement 32 In 0. D. P. / Zoflng Plan/Reglonal Plan and situsted at
Village{Town beajing Sutvey Number 44 . Chaita Number P.T. Sheet Number __
Plot Number appraved Sub divlsion reference Number on the followling
Condltiors

1] Commencement of 1he bullding work end comipletion shall be done under intlmation to this Authority

3) Any change to be elfected In approved plens'requlres ptior patmission of this Authorlty,

3] Any change in the usg of approved bulit up space requires prior permission of this Authotlty,

9 The parmiasion @ranted shall be revoked If any infarmation, pians; c'q'll_:'ljlatlon. documents and eny othe,
Sccompanimants of applicant are found Incarisct or wrong st agy* s:ag’e alter the grant of lparmission and the
applicant will not be gnylited for anycompensation,

§) Tha permission shel] bg ravaked jl It ls_found expedient 10 teke such an action under provisions ef Saciion
50 of 1he Town and Country Plannlng {-\ct. .

6] The deva'opment permission wilt nat’ antivle the applicant for makingflaying any clalm for water connection
from Goverrment of Gog and this Authsly,

7] The devsloperfapplicant shoula dlspisy a pucca hoarding/slgn board [ 1x.50 meler ) with wrlte-up in black

8] Tho applicant
9) The epplicantys sl;ould abtain CONVERSION SANAD undor Goa. Daman & Dlu Land Rovenus Cade 1983

. o . . P Bl X4
10} The buitding ahidoutd be provided wizh 4toping novf with acnaa Lone

N ] il
wiene 2ilng,, . = ) .

17) The svakpil shoutd be tocaied az a diastance of 15 mis. from any
welld exisiing in 2he anee. i

3 ‘\N‘NG S = :
THIS PERMISSION IS VALID FOR THREE ARS FROMDIAENDATE OF (ssup.
shrismy, - J-Rebetto ' T % e ce\ your spplicat) d
PR S——— D a e h Ty i o My | N on u
Section 44, dated _7_04?_/‘?_’;_____ ______ la.ﬁ {-FGNDac;m\ ; z ndst
< 4 ."I-'. i E
%3§~5“J€' / J.PLLOUT 140
To, V.J.Rebelto, "DLCINA ) '4**"'—!{‘/ MEMBER SECRETARY
M/s (Shirsmy i 2T LY EL I SRR
............... Batveda,”, 2.Can Aaniim
Copy 10: The Chief Tewn Plannes, Paneji<Gaz, 7
Toed. /- . :
Pl ANT TREES ' AND  MakE THE  ENVIRONMENT  FoR LIVING

Cré 7 ‘D r/_.g {?(‘-vt..._. 6;..-- .--&r'h.' ~ e . -

Y SRR NN R
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Mne_-xq‘-&f Aty

. OFFIGE oF mup QUIEP TowN_prameR 1
. : TOWN g COUNTRY PLANNING 0 PARTMENT.

PANAJT .. Gop. :
3 ’ T = !
REF,§o BJ/5120, [;mp]qq /.9__3__3‘§ " DRgs 4

To . : 3 .

4

Shri N.J. Rebelloy g 0'!‘.he.r5',.
.‘—&‘—‘h_"' 1, ——

__Pancha]._t'i'.tna Bldg.,

; o . o
Margao - Goa, ; e .
———-_______-—_.____.__._..__. , .

i

-of 23dition & alteration 53 JgFEageg
Survey No 55/3 & S4/ %r Village @olva. . Taluka
__—-"-_"_———- -

; = !
Salcete

Sub: Apnlication o hri N.J. Bebello & Gitars = - for

v ‘ .- =
) Ref: Decision of G.s.c.c.e. meeting heéld on - 27‘_4"9?"

Sir, : ’ '

State Comnitibe on Coastai Environment. held on-. 27.4.94, . The
N N --—"‘—'—-—-4-’—_____ g

Propesaj was approveg by the Committee in vézm of this ther_e,'is{ no
ration +o cottages
[ .

Stou 1on~pr- .
- ' " N ) :

—

B |
.

o
=
J
X
in.
i

} 'the Permission 3o liable +o be revokeq 1F 41+ SI.S'baisecll oh.;fala. ;
b 'Lﬁformatiop/wrong Pl an.s/calculationsfﬂocuments or an

) fneni-:s-of the applicatiohs are  founad to be incqrrect
‘! stage, d ’

'.n':»-" N e T

3) Any change_ to be effected to the approv. P _
has to pe ohtaineq, ’ eaf - b

1]
a7}
4
-1
o
o
ko]
o
0,
H
s
g
k=
g
Q
g
‘;“...'..

-

&) Neéessary licence honld be obtainea fram the 'céncernéd village_
Panchayatmunicip_ality -

7) Trees i shall be Cut with prior permiss:lp'lr: of the concerned -Authm_{-f"é_l.—
ty. : s I “.' ' ) i
8} Trad:!.tional access jif any shall not ba b
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bt )

. : - P - . ) :
10). The exdsting sand dunes should not be disturbed.

:
L

11}, The -pi'oposgl ig approved to the extent of the earlier approval of

Cottages by Inter Ministerial Committee in its meeting held on
. 13.8.86. _ -

Ly

12), after Tetaining a set of plans

L )
and records, for thiz cffice
T2cord, the rest are returned h . -

erewlth, '

Yours faithfully,

| B . B N.l?al‘(lai )
@ S B Chief Toyn Platiner

&
Member Secretary

G-'B.C.C.E.
Encl: Ag abovea, i
Copy to.'-:
1) The- ;.kssociate 'Tcrwn Planner,
Town & Country Planning Dept,,
' Margac,
; - .5 Lo G e
G L : 3 2
-2)The Sarpanch, " " - i '
Village PiNerayat, corva, /-j':-\’?:"_’: .
Colva -, Sjleate’, '
i ) »
b ?
"9). ¢

BN 20;5._94_

A
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CACE UL

Office of tl,‘a Village Panchayat
Sernabatim, Vanelim, Colva & Gandaulim,

Crastraclion Liesace Mo VP/BVCO/Const= L /54-95/ M 2f-
Sbri/Smidkesm N+ J. BR REBELLO & OTHERS, , e -
rrou: Pancharatna ﬁgﬂ Hargep-Qoa,  is hereby granted licence for the
copstruction of ition & altermtions of Cottuges, on survey No.55/3,
& 54/5 at colvd village, Balcete TAIUKA, —emerm—moee—

In tesms of (he resolution No. 3. ————  takea in the Panchayat meeting dn. .d
21/9/ L as per the plans isI;'wlh-n-dupucuc altached 10 bfs her applicat:og\
under inwsrd No., PPO/OI[VPiPlans 562 duted 8ol ?,B.“e copy ofthe plﬂﬂﬁ_\
. “oncerncd with the approval note carrylpg the embossed sealof thig Panchayat anq fiuli -
! Sipoed, is returned to the interested pmir. who shall comply with the following conditions 8.
") To limit himnll’lb!lw to thq plans approved and siatements therein. - 3
. ?) The construction shall be as plr plans approved by this panchayat asd condition i
imposed an it :

3) Te ioform the panchayat afiee excavation and before laying or plinth founds-
tion,

4) To inform the Panchayat when the consiruction has becn completed upto
.. plinth level,

5) To inform the .panchlyu a8 000 a3 the construction is completed,

6+ Not 10 in habit the building witbout the prior permission of this’ Papchayat
7) To abide by the ciher related provision in force.

8} That building or coostruction is carried out as perthe allignment given snd
the plinth leve] fixed by the Panchayat
*) Vhe coostruction licence shall be revoked.

#) il the coustructiog work {s not exocuted ag per the plans approvad and
statements therein :

b} wherever 1here is any false staement of -ii:y misrepsention of any

maierial passed, upproved'or showa in the application on which the permit
was passed,

10} To strictly follow al}

the conditions laid down by tha Chief
"M 44)Planners vide

his letter Wo.DI/TCR/94/2235 dtd. 23-6-94,

l+) The 4a) axisting sand dunea, should-not be disturbed,

12) Hot-<49; to obstruct existing foot i)ath./wltcr drainages passing through

« the Proparty,
13).

To get fpproved the R,.C.C dasians and Calculations bafore starting
'—'——'——_L_______-—-___.___________
of R.c.c, WOorks .

14) To cbtain valig_ Qonvarsicn cortiz:_lcat- before starting of work, .
{ ",

The licence shall be valid for a period of XEERGDNS/ THRER year's
beginoing from to-day. He bad paid the respective tax/fees to the tune of Ry,
by Receipt No, dated

This carriers the embosed]seal of this Panchayat.
Office of the village pxnanm of Bernabatim, Vanalim, Colva &

Gandaulim, dtd. 22na Septenber, 11994
. q x
<1\
Sarpanch

Y. Paschapal Secrelary
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5

L)

Cffice of the Village Pacchayat .

Bernabatim, Vanelim, Colva & Gandmul im,
Censtruction Licence No._VP/Svca/const~ [ /92-93/73.

ShrijSbb/Kih. Ni. J, nED v o e e
m&rro.-mw:%h.gum. is hereby granted Hcencs for thc

cosracion o BATTAING 1“ p]ot—_ld';ss ?j s -OF Cai'_l_-;vtill:a_g’.‘- .

'

in torma of the resohution No. 4 taken in the Panchayat mecting dated
x81 5,4,92 as perthe plans In wiplissts duplicate attached to hisiher gpplication
- uwoder inward No. PPOJOI/VE/Placs_ 40 daicd Bud.92 0pe copy of the plans
congerned with the approval nose carrylng ihe embossed seal of this Pagchayatand duly
‘signed, is returned (o the intecegted party, who shall comply with the following conditions
. 1) To limit himselfjhedhlf 1o tho plins approved and stategwnts therein.

2) The construction iball be as por plan approved by this panchayat and condition
imposed on it. ' )

3) To inform the panchayat after excavation and befose hjring.o; plinth founda-
tiop.

4) The {oform the Panchayut when the construction has been completed upto
plinth level, N

5) To inform the Panchayat as soon as 1he construction Is comploted.
6} Not 10 in habit the building without the prior permission of this Panchayat
7) To ebide by tha othéy: relatea provision in foree. '
8) That building ot tensiraction Is earrled out’as per the allignment given and
ek (i By the Panchayas '
% Tho constructisal itkim st by revgked.
- © 0 nateménts thergfis
1 b) wherever' thery iy
Raterial passad, ap y -appdl G
' was passed, . - i T
. 10) The building should be provided with mlopping roof with
' XFM__Mangalore typs tiles, —— T A AR A
. A1) The scak pit should be located at a distan
" ¥ _from any well existing in the area, o

T
4 el

- T —

ce of 15 mts, . .

-

ra

The licence ahall be v-u& for a period of

PUSFFWOTTHREER y
beginning from to~day. Hebad pald the respective tax/fees 10 the tune of Ra,
by Receipt No 5 dated ':Lz[a:_:..!.%jz: '
' bossed of

carrlors the em! ; this Pancbayat. :
Office of tho viilage panchayat of Sernabatim, Vanelim, Colva &
Gandaulim, d¢, 22 a3l o . i .

2L
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DEPA&TMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

(CRZ Clearances)

Opp. Saligac Seminary, F.O. Saligao, Bardez, Goa - qqa 511.

Phone: (0832) 278185, 278187, 278189 Fax: {0832) 278186
REF. NO.: DJ/5126/14y . DATE:_%_Q-/].l/2UOO
T 23

To, i -

- L//Shri H. J. Rebello § Others,
DF/9, Pancharata Bidg.,
Margae - Goa.

' Sub: No Objection Certificate to obrain Occupancy i
':). " Cerrificate.

Dear Sir,
~

This has a refszrence to the above mentioned subject with
Tespact to the five cottages/structures constructed in Survey
Mos. 55/3 & S4/5 of Colva village, pursuant to the plan.approved
by the erstwhile GSCCE vide letter No. DJ/5120/TCP/34/2235 dated
23/06/1594. This office has no objectién for the issuance of an
Occupancy Certificate to the said construction by the local

autherity, after ascertaining its completion as

.\_,'

per the

sonstruction license granted,

Yours faithfully,

)
_—ABETN.P.S. Varde) -
Director/Jt. Secretary, STE
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'y Fhone ; 723495

Office of the Village Panchayat
Semabatim. Vanelim Colva, & Gandaulim
Salcete-Goa Pin Code 403708

Ref. No. VP/SYCG ,‘Z'é oL /200 1=2002 Date _15-9.290;

To,
shri., N.J, Rebell. g Others
D/t 9, FPanchara tna,
."l.:v.rgr:!o-GOv‘.‘..

Subd Igzye of 0ccupancy Cert:lficate.
Ref;: DJ/5120/194, Qated 23/11/2000.

Hith reference to your application dated 28t KNov'2000,
2n the abp_v-a Mentionegd subject, and inform ¥You that thig

Y28 constructeg in plot be.aring Survey. Noa,55/3 ¢ 54/5, of
village Colva, which has been arproved by Chief Planners wide
1~.’o,DJ/1‘C.‘P/94/2235,-"l-ated 23=6-94 ana by this office under
licineoas :-Io.VP/stG/Con:;t.17/94-95/421,dated 22na Sept'9q,

It is APErovead ip the Monthly meeting helgq on 27/12/2000,
unad - Reanluiia, g, ‘

Thig jg lssuea a¢ the request Qf the applicant g

Yours f thfully
Ia =

{ RAJENDRE naiTR )

" SECRETARY

VILLAGE PANCHAYAT
SLERNABATT M, vansLT H,CcoLva & CANDAUL Y o

B

T B R o

o
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U Gﬁzhrnm;nt dE_Gog
Department of Tourlsm
Panajl Goa

No. 3/19(293)/98-DT/[2¢ L = July 3, 1998

~To
M/s. Verlekar Resorts Pvt. Ltd.,

DF/9, Pancharatna,
Margao-Goa.

Subt- 3 Star Beach Resort at Colva -
recommandation for financial
assistance reg,

Sir,

Please refer to your letter dated 22/6/98 on the
above clted subju%t requesting to recommend your project
for obtaining loan from Banara Bank, Margao,

In the above context, it is stated that this Dept.
has no objectlon to younobtailning the loan from the &
Canara Bank, Margao to your hotel project "M/s. Verlekar
Resorts Pvt. Ltd. in plot of land admeasuring 5%795.00 sq.
mts. in survey Nos, 53/3 & %4/5 of Village Colva in terms
of approval granted by the Town & Country Planning Dept.
vide their letter No. DJ/B3120/TCP/94/2235% dated 23/6/94
and construction licence No, VP/SVCG/Const-M/94-95/42

dated 22/9/94 issued by the Villaige Panchayat of Sernabatim,

Vanelim, Cdlva & Gandaulim,

Yours faithfully,

2

62

{( U,D. Kamat )
Director of Tourism
Copy to:-

1, ¥ho Czigf Town, Planner
own ountry, Planning Dept. with a request to his
letter No. DJ/5120/TCP/94/2235 dated 23/6/94

2. The Sarpanch
Village Panchayat

Sernabatim, Vanelim, Colva
Salcete~Goa, g & Gandaulinm

3. The Senilor Man&gor
Canara Bank,
Margao Goa,

e e s — ———
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Annexdee. -0

4

Phone ; 723496

Office of the Village Panchayat

Sernabatim, Vanelim Colva, & Gandaulim
Salcete~-Goa Pin Code 403 708

Ref. No. VP/SVCG Zi:"‘sg Z.zoor-oz- Date :2.1.[;4;99,

To,
Krishna S. Verlekar.

The West Zone Beach Rosort,
Colva - Goa.

Sub : Permission to run 4 Resturant in H.No.295/12.
——ann o run @ sesturant In H.No.233/12,
Sir,

With reference 1o your upplication dated nil, regarding the ubove
mentioned subject, this is to inform you that this Panchayal has granted you

permission lo run a restaurant in your Beuch Resort, bearing house 10.295/12,
situated a1 4" Ward, Colva, Salcete — Goa.

This is approved in the monthly mecting held on 12/12/2001, under
resolution no.11(f)

This is issued ut the request of theiapplicant.

Q‘\E‘ PEREIRA )
SARPANCH

\ VILLAGE PANCHAYAT

ASERNABATIM, VANELIM,COLVA & GANDAULIM.




.20 Annese A

: . 2 ) e Ph:- 2788485
G 3 , Office of the Village Panchayat
| \“ ¢ : , Setnabatim, Vanelim, Colva & Gandaoullm

o ‘}h% vy ; Sakete - Ges. Pln Code 403 708

Ref. No. VP/ svcm/‘,zgg/go,g—_./? Date 88 ~/O~20/5

To, . ;
Mr ABHAY Ramchandra Prabhu.
H.No.295/8, Egth ward colva

-

Sub: Transfer of House & Lighting tax of premises bearing
H.No.295/8,9,10,11&12, 3™ ward Colva.
Sir.

With reference to your application dated 12/09/2018 on the ahove cited
subject, thisis to inform you that the House & Lighting tax of premises
bearing H.N0.295/8,9,10,11&12, situated at 3™ ward Colva ,Salcete- Goa is
transferred from Mr. N.J. REBELLO & others tothe name of above applicant

Mr Abhay Ramchandra Prabhu as per the updated records of Village
Panchayat Office Colva. ;

It is approved inthe Monlhly meeting held on 01/10/2018 ,Vide Resl. 4/6.

Further , In fulure il any Complaint/@bjection received from any memberfperson the
Panchayat resolved right to revoke the same without any further intimation.

This letter also treated as N.O.C to transfer oxisting Electricity & water meter on the name of
applicant {romthe name of Mr.N.). REBELLO & others lothe name of said applicant Mr
Abhay Ramchandra Prabhu. '

Yoyrs faithfully

ANTORIO N, FERNANDES |
_ SARPANCH

= PARCHAYAT
.f}';'!'i.'a'. VAMELIM,
2 CANDAULEY

mro
STt

LTS TN
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. " Rnne xJie. A-12_ Ph- 2788485
r":'“' E ! Office of the Village Panchayat
i "M\ Sernabalim, Yonellm, Colva & Gondaullm

¥ u - Gos. Pin e 403 708

E}g\\:‘?\ig Salcate - G Pin Cod

o [y frs
) B G P 7t [
Ref. No. VP/SVCG/ 17 / gl -1y Date.

NO OBJECTION CERTIFICATE

Village Panchayat of Sernabatim,Vanelim, Colva & Gandaulim , has resolved
vide resolution No,4(17) approved in the meeting held on Dt.12/12/2018 to issue
Permission/N.O.C to Mr. Abhay Ramchandra Prabhu to conduct  the
business of Hotel style as “SALCETE BEACH RESORT “in premises bearing

H.No. 295/8,9,10,11 & 12 situated at 3rd ward Colva Salcete-Coa subject to the
following conditions:-

1) Before commencement of the business, applicant shall obtain required
license/N.O.C’s from the concerned authorities, i.e. (Food &Drugs Admn./Fire
Dept. /Labour/ Pollution Control Board /Health Dept./Tourism Department,
etc..} if applicable. 5

2) The applicant shall co-operate with the office bearers/employees of this
Panchayat as and when they pay visit to the establishment for any enquiry or
inspection,

3) Thesolid / liquid waste generated during the course of business & subsequently
should be disposed of by the applicant in a scientific manrer in its own property
without harming the environment.

4) No influents shall be released in Open or outside the premises.

5} The applicant shall comply with all lawful instructions issued by the Panchayat
or any authority of the state Government.

6) Parking of Vehicles should be within the area and shall not obstruct the
public /main road at Colva. '

7) The. permission holder shall, before starting the business, submit all the NQOC’s
from’the concerned authorities relevant to the matter & subsequently obtain a
final permission / Trade establishment license from the village Panchayat,

8) Taxi business preference should be given first to the locals.

9) This NOC should also treated as NOC for applicant to do the re
Tourism Department.

10)The N.O.C. is liable to be revoked if conditions stated herein are not complied
with or if it is found that any structural changes are affected to the licensed
Premises without obtaining required permission from the village Panchayat.

11) Trade tax Payment should be made every year from time to time.

gistration to

The applicant has paid respectiye fees of Rupees 500/- under receipt N
03? r# Dated i?l r'Jf/ng' e

To, " .
Mr. Abhay Ramchandra Prabhy Loy
Salcete Beach Resort, '
d
3" ward Colva. SECRETARY
Village Panchayat
T SERNABATIM, VANELIA,
PSSR TSN COIVa & GANDAULIN
PR ANS b e LN

Y
. — i ———— e —— st - e ——— e oy — -y

7




/‘ 258
- .

b Annexwe. A-12

pa T ce

GOA STATE 'OLLUTIORN CONTROL BOARD
' 7 57 ygwor faevr sz
(An 1SO 9001-2015, 1SO 14001:2015. OHSAS 18001 :2007 Certified Board)

Phone Nos : 0832- 2407700, by Email {ds:
2407701, 2407702 S Chatirmin, GSPCB, chairman- gspeb. goatnic.in
Tel'Fax No: 0832- 2407700 P T Member Secretary, GSPCR, ms-uspeh.poafmic.in
'{g# Environment Engincer. GSPCB, ec-gspeh goa%unic.in
Scientist, GSPCB, scientist-gspch.goafd nic.in;
Office, poapch@uspch.in

No.12/2018-PCB/66726/0000260 03//08/2019

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 & under Section 21 of the Air (Prevenbon & Control of Pollution) Act. 1981 and

b Authorization wnder Rule 6(i) of the Hazardbus And Other Wastes (Mapnagement ard
)
o

Iranshoundary Movement) Amended Rules 2018

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]
"‘“‘: CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/S SALCETE BEACH RESORTS
(Orange Category)
(Represented by Mr.Samir Sawant)

Survey No. 54/5, 5513,
Colva, Salcete -Goa
Located in the area declared under the provisions of the Water Act, Air Act and Authorisation under
the provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the
Orders that may be made further and subject to the following terms and cunditions:;

1. This Consent to operate is valid up to 10/05/2028.
t:: 2, This Consent to operate and Authorization is valid for the operation of:
& Sr. No Description Capacity
e 1. Hotel 33 rooms
. 2. Restaurants (Seating Capacity) 60 Nos

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:
() The daily quantity of effluent from the hotel & restaurant (sewage & sullage) shali not
exceed 16 KI.D

(if)  Sewage Treatment Plant:

The hotel shall treat domestic effluent in exisling sewage treatment  plants
(25 KLD Capacity) consisting of primary/ secondary and/ or tertinry (reatment as is
warranted with reference to influeni quality and operate and maintain the same continuously
50 as to achieve the quality of the reated eifluent fo the following standards:,

Near Pileme Indusirial Estate, Opp.- Saligno Seminary, Saligno-Bardez Goa-403511
Page 1 of 6
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(iv)

(iv)
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(vi)
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et

pH e Belween 55&90

Suspended Solids Nol to execed 100 mye/

BOD, 3 days, 27" C Nol lo exceed 30 my)

CoD ' Nol (o exceed 250 g/l

Oil & Greasc Nol 1o exceed 1 g/l i

In view of the directions issued by the Centrai Pollution Control Board vide order File No.
A19014/43/06 — Mon dated 21" April 2015, the unit is required to upgrade ils sewaoe
treatment plant within five years from the date of the directions issued, ic 21" April 2015, 10
achieve following standards and submit the plan of action regarding the same, within six
montbs from the date of issue of this consent.

pH ' Between ___|55&%90

Suspended Solids Not to exceed Not more than 20 st A

BOD, 3 days, 27°C Not to exceed 10mg

COD | Not to exceed 50 my/l =

0Oil & Grease : ‘Not to exdeed 10mg/!

NH4-N Notfo exdeed Smgll o

N-total _ Not to exceed 10mg/1

Fecal Coliform Lessthan | 100 MPN/100ml

Bio-assay test ' 90% survival of fish after 96hours in

100%effluent o

Sewage Disposal:

The treated effluent shall be recycled to the maximum extent and remaining shall be used on
land for gardening. There shall not be any discharge outside the hotel premises.

The hotel shall opera-te and mainfain Qil and Grease Trap for effluent arising from its
kitchen and laundry and shall have to comply with the ‘General Standards for
Discharge of Environmental Pollutants Part-A: Effluents’ notified under Schedule-V1

The hotel unit shall at his own cost get the effluent samples collected both before and afier
treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and rules there under and results shall be submitted regularly to this Board.

A good house-keeping shall be maintained within the hotel premises. All pipes, valves and
drains shall be maintained in leak-proof condition. Floor washings shall be maintained to the
effluent collection system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:

All the Solid wastes arising in the hotel premises shall be properly classified and disposed
off to the satisfaction of the Board by:

The total quantity shall be segregated and treated as follows:

Sr.no. | Type of segregated solid | Quontity Dispasul

" wasle o
! Wet wasle 0.05 MT/day To be given to Village
2 Dry waste 0.03MT/doy Panchavat or Agency



> o

rr

260

6%

{viii) The hotel industry install machinery/equipment/facility for converting bie-degradable
Jorganic waste generated from the hotel to compost so as to meet the standard for
compos! prescribed in the Solid Waste Managemen( Rules, 2016 within three months
of issue of theconsent and submit compliznce report ta the office.

(i<)

()

4.

(i)

(i1}

(iii)

(iv)

™

(vi)

The applicant should upload monthly statement (below format)regarding the solid waste

generation oaline.

No.

Sr. | Dafe | Quantity of

wet/dry waste

the wet/ dry waste

Name of agcndcy collecting

Authorized Signatory

The unit should have zero discharge policy. i.c. the treated waste water may be
re-used in process/green belt devcloapmen or any other use as deemed fit by the unit
with due permission from the Board.

CONDITIONS REQUIRED TO BE COMI"LIED UNDER THE AIR ACT

The hotel unit shall maintain and opcrate air pollution control system of adequate capacity for
the following equipments

Sr. No. Name of | No of | Capacity | SO; NO, |HC cCoO |PM
Equipments/ [nstallation KgMHr
Installation (g/kw-hr)
1. D.G. sel 01 200KVA 92 |13 |35 [03
The hotel unit shall erect the chimney(s) of the following Speciﬁcatidns:
Sr.No | Chimney attached 10 Height
1. D.G. set (200 KVA) I mts
The hotel unit shall observe the following standards:-
Sr.No | Type of fuel ' Quantity /hr

1.

H.S.D. (for D.G. set of 200 KVA)

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Part 1 of Stack Monitoring -Material & nethodology for isokinetic sampling.

The hotel unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule I of the Environment (Protection) Rules, 1986.

The hotel unit should carry out emission monitoring from the stacks connected to D.G. set
once a year from a Jaboratory recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and the result shall be submitted to this Board by the 15®
of subsequent month. .

Near Pileme Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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v

( +i) The hotel unit shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise. The limits are as follows

Category of Arca/ Zone Limits in dB (A) Leq
Day time Wight time

Industrial Area 73 70

Commercial Area 65 55

Residentizl Atea 55 45

Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m.

0 6 a.m.

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND
OTHER _WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT)

AMENDED RULES 2018:
(it The hotel unit is hereby granted authorization to operate a facility for collection, storage and
disposal of hazardous wastes as specified below:
Sr. | Calegory Type of waste Quantity Mode of disposal
No.
1. |5) Uscd/ Spent Qi1 | 0.02 MT To recyclur registered with CPCB and
having valid authorization of SPCB
(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986
and the rule made there under.
(iii) The person authorized shall not rent, kend, scll or trunsfer or otherwise transport the hazardous

wasle without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, cquipment or working conditions as mentioned in the-

hotel unit by the person autherized shal] constitute a breach of his authorization.

It is a duty of the authorized person to take pennission of the Goa State Pollution Control

(v)
Board to closc down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or

secpage of these wastes inlo the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes
to ensure that these wasles are delivered to the designated facility preventing pilferage and

_ clandestine disposal due to unforeseen events that may occur during transit.

(viii} The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous

wastes, The endorsed copy shall be fumnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unaunthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous And Other Waste (Management & Transboundary

Movement) as amended in 2018.

1 - = .
Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 4 of 6
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10

(21} Tre ozcupier shal, fumish monthly rerurns for collection, siorage and disposal of hazardous

(ni1y

veste through online OCMMS systems.

The hoiel unit shali pat up an online board (minimum size 6x4 Feet) at prominent location
nez- the main gaie providing detatls as follows in Enghish and Konkani languages:-

»  Hazzzdous Waste category oumber.

s Huzardous Waste quantity number.

« Treaimen! facility for ecach calegory.

¢ Moade of disposal for cach category.

« Huzardous Waste Authorization numbes. date and validiry period.

*  Waler Consert pumber, date and validity penod.

*  Air Conscent number, date and validity period.

*  Quantity and Nature of Hazardous Chemicals being used.

(x11i) The occupier shall ensure thit the Hazardous Wastes are not allowed to be stored for more

6
(i)

{n)

{iii)

(i)

(v)

(vi)

{vii)

(viii) Reliable flow meter shall be installed to main;

than 90 days.

GENERAL CONDITIONS:
The hotel unit shall not change or alter the quantity, quality of discharge, temperature or the
moude of the cffuenti emission or hazardous wastes or control equipments provided for
without previous permission of the Boad.

The hotel unit shall provide facihty for collection of samples of effluent, air emissions and
huzardous wastes w the Hoard siafy

An application i prescribed form along with the prescribed fees for renewal of Consent shall
be submitted ut least 60 days before the expiry of validity of this Consent. An application for
renewal of Consent submitted after expiry of the validity shall accompany with penalty of
50% of the Consent fees i addition to the prescribed consent fees.

The Bouard shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisoncus, noxious or polluting matter into a stream or well or on land or
into the atmosphere, as result of such discharge water/ air is being polluted.

This Consent 10 operate is granted without any prejudice to any of the permission(s)
required under any law, by laws and regulations in force and this Consent to Operate is
confined to matters arising out of the Air Act and Water Act only.

The Board rescrves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

The l:;otel |.mit shall su!amit to this office, the Environmental Statement Report in Forin V for
the F_u!a.nclal Year ending April to March by 3o® September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992,

- 0 m: tain record of water consurnption/waste water
generation per _day. The records somaintained shal] be made available to the Board officials -
whenever required, -

Near Pileme Industrial Estate, Opp.- Salipao Seminary. Saligao-Bardez, Goa-403511
Page 8 of §
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1

(vii1) The unit shall bear the cosi of analysis / monitoring in case of complaints reccived by the
Board/ reinspactions due to non compliances observed by the Board & monitoring carried by
the Board. :

(ix) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act
1991, 10 the Board office as applicable.

(x)  The unit shall submit returns for disposal of batteries under the Batieries (Management & .
Handling) Rules 2011, if applicable.

(xi) The unit shall submit returns for disposal of € - waste under the E- Waste (Management &
Transboundary) Rules as amended in 2018, if -applicable.

(xii) The unit shall submit retums for disposal of plastic waste under the Plastic Waste
(Management & Transboundary) Rules as amemded in 2018, if applicable.

(xiii) Reliable flow meter shall be installed o maintain record of water consumption/waste water

generation per day. The records so maintained shall be made avajlable to the Board officials
whenever required.

(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling

Construction material and C & D waste issued by central Pollution Control Board and
are placed on Board websile goaspcb.gov.in

To,

M/s SALCETE BEACH RESORTS
C/o Mr. Samir Sawant

Survey Na. 54/5, 55/3,

Colva , Salcete -Goa

1. Office Copy
2. Q@Guard File

Received Consent fee of: The capital Investment of the unit is ]

Rs. 5,45.00.000/-
Challan no. Amount Date
0073 Rs. 66800 12/11/2018
009 Rs. 23143 22/11/2018
SANJ EEV Digitally signed by

SANJEEV SHASHIKANT

SHASHIKAN osLexas s
T JOGLEKAR 230481 1050
(Sanjeev Joglekar)

Environmental Engineer
Coa State Pollution Control Board

Near Pileme Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 6 of 6



L7}

24 SHESH R. KENI

&-Y\r’le.ﬁ‘(“e- & - Lj B.E. (CIVIL), ME. (STRUC)(Bom.), M.LE., F.LV., F.A.C.C.E.

_ Chartered Engineer & Approved Valuer

: - Office:1" Floor, Pelican Building
Opp. Lohia Maidan, Margao Goa.
Ph: 0832-2732927 / Mob: 9822101646
E-mail: keni66@yahoo.com

Ref.No. KD/SBR-Report/101/20-21 : Date: 04/12/2020

Inspection Report

The project named and styled as “SALCETE BEACH RESORT” is situated in property Survey no.
55/3 & 54/5 of Colva Village and belongs to Mr. Abhay R. Prabhu. The Deed of Sale date:d
06/07/2017 read with the permissicns indicates thai the hotel was constructed by the predecesser in
title of the said Mr. Abhay Prabhu and by Sale Deed dated (6/07/2017, the constructed hotel was
sold to Mr. Abhay Prabhu.

Purpose: The site inspection and report is undertaken at the request of Mr. Alghay Prabhu, of
Salcete Beach Resort to understand the actual on loco status of the hotel vis-a-vis the approvals
granted for the said hotel the construction.

Brief description of property:

The plot of land under survey no. 55/3 & 54/5 of Colva Village, being part of the property known
as “CABECEIRA" (Segunda Gleba), situated at Colva, within the limits of Village Panchayat of
Colva, Taluka and Registration Sub-district of Salcete, District of South Goa, State of Goa,
described as a whole in the Land Registration Office of Salcete under no. 32188 new series and
enrolled in the Land Revenue Records under Matriz no. 721.

The previous owner, Mr. Nicholas Joao Rebello and 7 others had obtained requisite permissions
from competent authorities and hence sold the property alongwith said licences / permissions to
Shri Krishna S. Verlekar of M/s. Verlekar Resorts Private Limited by 4 separate Deeds of Sale.

Verlekar Resorts Private Limited sold the property to Timblo Private Limited vide Deed of Sale
dated 30/03/2010 duly registered under Reg. No. MGO-BK 1-0}737-2010.
Mr. Abhay Ramchandra Prabhu purchased the same from Timblo Private Limited vide Deed of
Sale dated 06/07/2017 under Registration Number MGO-BK 1-03197-2017.

There are 2 plots with survey no. 55/3 and survey no. 54/5 and r.c.c. building with super built-up
arca of approx. 1060.50 sq.m. with elf contained rooms bearing H. No. 295/8, 295/9, 295/10,
295/11 and 295/12, swimming pool which form a hotel resort project having 32 rooms.

There are 5 buildings of Ground +1. Each building has a rough area of 15.15m x 7.00m consisting

of 2 units on ground floor and 2 units on 1™ floor. Area of each unit is 15.15m x 7.00m = 106.05
5q.m. on each floor.

Arga Calculation: (Approved as per letter Ref.No. DJ/5120/TCP/94/2235 dated 23!05/]994)
Area of the Plot =5575.00 m2.

S:No. 55/3 2625.00 m2 ’ s
S.No. 54/5 2950.00 m2 /
Area under road widening 45.00 m2
Area under Al zone 798.50 m2
ASHESH R. KENI
B.E.(Giv,ll).M.E.(Strucluras) (Bom.)
FiV., FA.C.C.E., F.I.G.S., FILE.
Chartered Engineer & Appreved Valuer
CCIT/PNJ/2/2002-03

IBB_I Reg. No.: IBBI/RV/02/2019/12323
f.ertificate of Practice No.: 10VRV01044LB
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Effective plot area
Covered area (106.05 x 7+
Floor area

Coverage (742.35/4731.50)

265

4731.50 m2

742.35 m2 (approved in plans)
1484.70 m2 (approved in plans)
15.70% (approved in plans)

nn

1]

FAR (1484.70/4731.50) = 31.37% (approved in plans)
Height of the building from eaves level = 7.00 m.

Open space required = 15%

Open space provided = 805.00 m2

However, the construction done at present is only 5 buildings and hence, the coverage and FAR
consumed is less than approved earlier. Oceupancy Certificate has been obtained for the same.

Currently named as Salcete Beach Resort which was buiit by M/s. Verlekar Resorts Private
Limited,
The Licences obtained were:

4-
5=

Conversion Sanad No, LRC/CONV/312/87 dated 13/8/87 from Office of the Dy. Collector,
South Sub-div., Margao for Survey no. 55/3 for an area of 2625.00 sq.m.

Construction Licence No. VPISVCQIConsl-11194-95142] dated 22/09/1994 from Village
Panchayat Semabatim, Vanelim, Colva & Gandaulim.

Development permission from Office of the Chief Town Planner under Ref, No.
DJ/5120/TCP/94/2235 dated 23/06/1994.

CRZ clearance lener Ref. No. DJ/5120/194 dated 23/11/2000,

Occupancy Certificate Ref.No. VP/SVCG/62/2001-2002 dated 15/09/2001 from Village
Panchayat Sernabatim, Vanelim, Colva & Gandaulim.

I'have inspected the property and my observations are as under:

Observations:

2
3.
4

The construction is within the parameters laid down in the approved plans and the CRZ
Regulations.

- There are 5 buildings of Ground +1 storey.

There is no visible sand dune around the constructed area.

The roof originally constructed was flat. There is a sloping temporary roof which is
constructed recently to avoid secpage/leakage 1o the roof cause due to heavy rains, The
same roof above terrace has been built using steel columns, purlins and pre-coated stee)

sheets. The coven.:d Space on top of the terrace is not being used for habitable purposes.
gthz p;ol of land is lying basically 200 m. from the HTL of the sea and within 500 m. in
-3 area.

There is a compound wall around the plot for privacy which appears to be in existence for
many years.

( Ashiesh R. Keni )
Chartered Engineer & Approved Valuer

[

ASHESH R. KE,

B.E‘(Clvll).M.E.(Struclu:es) {Bom.}
F.LV., FA.C.CEE., FI.G.S, FLE.
Chartered Engineer & Approved Valuer

CCIT/PNJ/2/2002-03

1881 Reg. No.: IBBI/AV/02/2010/12323
Certiticate of Practice Np.: IOVRVD1044LB

42
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i Annexure - Il

Guidelines for Development ol Beach Resorts/Hotels in the Designaled areas of CRZ-1!! for Temporary Occupation of
ToutistVisilors, with prior approval of the Ministry of Environmenl & Forests,

7(1)-Construction of beach resorts/hotels with prior approval of MEF in the designaled areas of CRZ- for temporary
occupation of tourisisivisitors shall be subject to the following conditions:

{i} The project proponents shall not undertake any construction (including temporary constructions and fencing or such
other barriers) within 200 metres {in the landward side) from the High Tide Line and within the area between the Low Tide
and High Tide Line;

Plf{ia) live fencing and barbed wire fencing wilh vegelative cover may be allowed around privals properties subjects ta the
condilion thal such fencing shall in no way hamper public access to the beach;

{ib) no fiattening of sand dunes shall be caried out;

(ic) no permanent structure for sports facilities shall be permitied except construction of goal posts, nel posts and lamp
posls.

{id) constiuction of basements may be allowed subject 1o the condillon that na objection cerlificate s oblained from the
Slate Ground Waler Autharily lo the elfect that such consiruction will nol adversely affect free flow of ground water in that
area. The Slate Ground Waler Authority shall take Inio consideration the guidelines Issued by the Central Government
before granling such no objection certificale.

Explanalion: Though ng construction is allowed in the no development zone for the purpose of calculation of FSI, the area
of entire plot including "*50% of] the portion which falls within the no development zone shall be taken Into accounl.

(i) The fotal plot size shall not be less than 0.4 hectares and the lotal covered arsa on all floors shall not exceed 33 per

cent of the plot size Le. the FSI shall not exceed 0.33. The open erea shall be sultably landscaped with appropriate
vegetal cover,;

(iii} The conslruction shall be consistent with the surrounding landscape and local archileclural style;

{iv) The overall height of construction upto highest ridge of the roof, shall not exceed 9 melres and the construciion shal)
not be more than 2 floors (ground floor plus one upper floor);

(v} Grqund waler shall not be tapped within 200 m of the HTL; within the 200 metres-500 metres zone, it can be tapped
only with tha concurrence of the Central/Siate Ground Water Board;

{vi} E‘xlracllon ol sand, levelling or digging of sandy sirelches excepl for struclural foundation of building swimming pool
shall'not be permitied within 500 melres of the High Tide Line;

{vii} The quality of treated effiuents, solid wastes, emisslons and noise levels, elc. from the project area must conform lo

the standards laid down by the compelent authorilies including the Central/State Pallution Control Board and under the
Environment (Proleclion) Act, 1986;

(viii} Necessary arrangements for the lreatment of the eflivents and solid wastes must be made. It must be ensured that

the unlreated effluents and solid wasles are not discharged inic the waler of on the beach; and no effluent/solid waste
shall be discharged gn the beach;

(Y

(ix) To allow public access 1o the beach, at least a gap of 20 melres widih shall be provided between any two
holels/beach resorts; and in no case shall gaps be less than 500 metres apart; and

(x) If the project involves diversion of forest fand for nen-forest

{Conservation) Act, 1980 shall be oblained. The fequirements
shall be mel with,

purposes, clearance as required under the Foresl
of other Cenlral and Stale laws as applicabls (o the project
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 [xi} Approval of the Stale/Union Territory Tourism Department shall be oblalned,

bt

7(2)In ecologically sensilive areas (such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habilats and such other areas as may notified by ihe Central/Stale Government /Union Teritories) construclion of
beach resoristhotels shall not be permilted.

a
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